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for the applicant. 
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Zoom notUm ion the reepco- 

.9-,0  
dmta to ohm Comm an to Nhy thle 
appUcatLan abould not be aftltuO 

jj y Ag~ fjlrar. 

md rollef souOht allowedt Rstur-
u6ble v1th1m I amth 
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O.A. -W- 144 of iW 

9.i.96 	Learned emwel Mr. G.Saren Sw the 6WIlodat. 

Leave note of Mr. D.K.24M. 

WtIces have bow serveS on respwAwots No. 2 #  

3 and 4.. No 4hr.-v cavo has bow sutnitted. 

Hurd Mr. (I.Saffe for a*Assian. Pwumed the 

continta of the Wication vA the,  relleft sou0t. 

WICatien In admitted. Wrftt4& Stataftnt WIthin six 

w*eks. goweri vacation from 21.10.96 to 8.11.96. 

Ust fm written statemt and twthst orders 

on 11.11.96. 

RI 	 gim - 

nurd Mr. G.SarEn for interim ordw. Intoris 

Order dated 7,8.96 dWI oontimm. 
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Mr-G.arma for the applicant e  ljone 
for the reSpondcmts, Writtm Istatftgnt 1 1as  
not been submitted. 

Li6t for %-Yrltten stat,~ment and Eurthii 
Order on. 22-11-96. ,  

im 
94/ 
JA 

V 
)A 

epip 

22-11-96 	Learned counsel Mr.G. Sarma for the 
applicant. Leave note of Mr*B,K,Sharma 
Railway counsel up to 30-11-96* written 

W01A 	statement has not been submitted. 
List for written statement and further 

order on 20-12-96. 

lm 	
M w4-'e —r 
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O.Ao 147/96 
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20-12-96 mr*G* 6arma for the applicant* 

Written statement has not been 

submitted. Mr.S. Sarma for Mr * B 9K*  

Sharma submits that the written 

statement is almost reaAy and seeks 

for short adjournment. 

List for written statement and 

further orders on 6-1-97, 

ML~r--  

I 

6.1.97 

914 7) 	
nkm 

wq?l 
n4l 	

3 .2 *97 

ccr  

Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

this is a matter of appointment and requires 

early hearing and disposal. 

List for hearing on 3.2.97. In the 

meantime the respondents may submit written 

statement if considered necessary. 

Send copy of the order to the 

respondents. 

Me~ber 

Mr B.K. Sharma. learned counsel 
for the respondents has got personal 

difficulty. Mr G-Sarma, learned counsel 

appearing for applicant also needs some 

time to take further steps in the case. 

Accordingly we adjourn the case till 

7-2-1997. 

Mei~~F­ 	 Vice-Chairman 

P9 



O.A.No. 147/96 

10.2.97 	Let this case be listed on 6.3.97 for hearing. 

Me7mbef 	 Vice- airmen 
nkm 

9o, 

/4' 	 /k- ...6.3.97 	Let this case be listed on 20.3.97 for 

hearing. 

Me rr, 

	

Vice-Chairman 

trd 

20.3.97 	We have heard Mr B.K.Sharma,learned /Liz/ a 	
counsel appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

short adjournment, which Mr G.Sarma has no 

objection. Accordingly, for the ends of justice 

we allow.one week time for further hearing. 

List on 31.3.1997 for hearing. 

)-AL- 

Me4'6'r-- 	 Vice-Chairman 

P9 	 J 

31.3.97 At 'the request of Mr. B.K.Sharma, 

learned gilway Counsel hearing is adjounred to 

7.4.1997. 

List on 7.4.97 for hearing. 

sx~ 
'ox 	 Me 

. 
mber 	 Vice-Chairman 

trd 



O.A.No. 147/96 

7.4.97 	 Mr S. Sarma, on behalf of Mr B.K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that Mr B.K. Sharma 

is unable to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the applicant, 

vehemently opposed the prayer. It is informed. 

.that there are other counsel also. Mr B.K. Sharma 

is incharge of the case. Considering all these 

we allow adjournment to 16.4.97. 

A e 	- '—A , wy, 

Mem ~'er 

nkm 

9~ 
Vice-Chairman 

'2 	
'%4 U-4 

16.4.97 	 Let the case be listed on 28.4.1997 

tJ b- 	for hearing. 

_T L— 	
C_ 

tAJ 	 M e ~r 	 Vice-Chairmar 

il ~A, 

LeJ (3 

OLCI 

trd 

28-4-97 

P9 

Let,thiS case be listed for 

hearing on 9-6-97* 
Any appointment made shall be 

subject to the result of the case* 

Vice~~)iairman 

T 
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"de havo heard Mr*13 #KPShaxtiaa 
ailway counsel at P~ysokengtfiv' 

Vh6reafter Hr*Sharma suUn1t9741.J,,4t.'ho. Is 
Unabio to p'roceel with-tho"heRkIrIng of 
the case as certaln-recofft will have 
to bo produced,#  and he prays for time* 

~ Tvici -vedka time allowd to whbah the 
learned counsel for the applicant do not 

have any objection* 

List on 30-7-97 for hearing* 

VIce-chairman 

	

30.7.97 	 Mr. 	S.Sarma 	on behalf of Mr. 

B.K.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 

case is adjourned till 21.8.97. 

< 
~r Me6e~'r'  Vice-Chairman 

	

21.8.97 	 Mr. G.Sarma, learned counsel tor the 

applicant is present. The learned Railway counsei ,  

prays for some time to produce thetre ~:ords. 

The case is adjourned till 8.9.97 for 

hearing. On that i day all counsel shall remain 

present, or else the case will be heard ex parte. 

MeieLr Vice-Chairman 

n 

C) 



O*A*141/96 

Argument of both the counsel 13 

are heard and concluded* Order 

reserved* 

M w4eer- 	 Vice-Chairman 

JM & 

"1 90 	 Comon order deliverm.,d I n open 
Court - Kwt in. 0 ~-~A4NO1,01-42yi,96tL ~-, Cqpy 
-of the arder shall bw,, 	in this caaa. 

Application to allmweds NO costv* 

Vice-Chairman 
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CENrRAL ADMINISTRATIVE TRIBUNhL - 
GUWAMTI BENCH 

order 	This t Date of 	........ 
n Atb Day of Ja uary, 1998* 

JUSTICE SHRI D*N4BARUAH# VICE-cHAIRMAN 

SHRI G.L,sANGLYINES ADMINISTRATIVE HEMER 

O#A#N0* 142/96 

Sri,B*K*Daimary Applicant 

-Ivs~ 

U,o,,l & Orse' ... Respondents 

2, O*A* 143/96 
Ms.Nirmal-I Das Applicant 

-Vs- 

U,Ooj & Ora* Respondent 

3* Oohe 144/96 

Shri S.Goswami Applicant 

-vs m 

u40* I & Ora* Respondents* 

4* O.A* 145/96 

"ks,6, Ka*ala Weka Applicant 

vvs- 

Uoo*l & Ora* Respondents 

O*A. 146/96 .5* 

Shri P*J*Da3 Applicant 

-Va- 

U#0"I & Ora* Respondents 

O.A* 147/96 

Vl/*"'Shri P*Ko-iarkar Applic.ant 

-Va- 

u o o* I & Ora* Respondents 

1, O.A. 148/96 

Shri T.K.Das ... Applicant 

~vs-* 
"espondent 

U..o,l & Ora* 

O.A.No*149/96 

Shri S,Kumar Applicant 

-Vs- 

U*O,.l &. Ora* ... Respondents 

9. O.A. 	150/96.' 

shri m.Ghose .,-Applicant 

-vs- 

U*0*I 	Ora* Respondents 

contd/- 



10* O#A, 151/96 

Shri P*K*Kakati Applicant. 
-Va. 

U000I & Ora *  4*0 Respondentso 

llo O-A,152/96 

Shri. DoChoudbury 006 ... Applicant 

U0001 & Ora. Respondentso 

 O.A. 153/96 40* 
Shrl S.K.Rai 000 ... Applicant 

-Va- 	- 

U*O"1 & Ora, 0* 0  Respondents. 

 O#A.155/96 

Shrl BoCBoro 0*0 000 Applicant *  
-VS-M 

UoOol & Ora. Respondents. 

 O.A. 193/96 

Shri Rupak chakraborty *00 Applicant 

UOOOI & Ora* Respondentso 

15* ~0"4 42/97 

smt, A.bevj 0*0' 0#0 Applicant 
-Va- 

U0001 & Ora, Respondents 

BY'Advocate Mr*G,,Sarma for all the petitioners, 
By Adv(mnte Mr*B*K*Shama for all the respondents, 

0  R D R* 

G*L-SANGLYINE&AMINISTRATIVE: MEMER 

The above 15(fifteen) Original Applications are 

disposed of by this Common ord er as they Involve the same 

issue. facts and grounds. 

contd/- 



2* 	The Railway Recruitment Board e  Guwahati isSUed 

the Employment Notice NO*1/95 dated 26-4-1995 for the 

purpose of appointment in various posts under. the vortw'-- .,  

Last Frontier Railway. In thLs?-Original applications' wib't"-, 

are concerned with CATEGORY No*7 3 STZNOGRAPHER S(Xng11*fi)_ 

in the scale of pay of Rs- 1200-2040/- mentioned in the 

Employment Notice* Pursuant to the said Notice we lave.thQ 

following results 

"Date of Written Test : 27-9-95 
Date of S 

. 
Peed Test 	: 04-11-95 -  (for 80 w.ji,40-0 

Date of Speeq Test : 05-11-95 (for 60 v4pime) 
Date of viva voce Test;08-11-95 
Date of panel 
approved: 	 09-11-95 

The selection Board held the viva voce test On 
8-11-95 for the recruitment of ire stenographer C,8~9) 
under Employment Notice Nool/95 Cat WOO in scale'* ,', 

a,-  1200-2040/- and has found 16(UR -10 o sC-293T-20. ~ , . 

COC-2) candidates suitable for the said post and 
' 
their 

names are recommended to GM/P/N.F,Railway/Maligaon ,  

in ORDER OF  KERIT* 

AGAINST U.RaVACANCY 

SN Roll Noe Name of Candidate 

1# 810704 AnJali Devi 

2# 810786 Asis Chakraborty 

3* 810798 Mrityunjoy 	GhOsh 

49 810018 Debasish Choudhury 
so 810589 Rupak Chakraborty 
6, 810777 Pradip KreSarkar .  
7 0  -810761 Nirmali Das 

so 810767 Kamj2A Deka" 

90 $1094 Pabitra Kr,KakAti 

100 810759 
------------ 

Satyanarayan Goswam, 
------- 

AGAINST  S*C.VACANCY 

1* 820123 T,Krishna Das 

2* 820246 Sanjoy Kr*Rai 
- - - - - - - - - - - - - - - - - --- - - 

AGAINST S.T*VACANCY 

1. 	830077 	 Bijay Ch.BarO 

2* 	830108 	 Binoy Kr * Daimary* 
----------------------- 

AGAIkST  o.B.C. VACANCY 

1* 	840025 	 Santosh Kum&r 

2* 	840052 	 Pankaj JY0ti-Das*7 

contd/- 



2120 candidates had applied for the posts advertised and 

out of them 1520 appeared in the Written Testv 172 appeared 

in the Speed Testt 47 were sent for Viva Voce., Ultimately 

16 candidates were successful and were empanelled as above,* 

These facts have not been refuted by the respondents* The 

panel was published on 9-11~ 1995 but no appointment of any 

successful candidate was made by the respondentse On the 

other hand employment Notice Nool/96 dated 20-5-96 was 

issued. On 10-6-1996 the applicants prayed to the General 

Manager s  NoPoRallway, Maligaon to issue appointment letters 

at the earliest. There was no response. Consequently s  the 

applicant submitted the Original Applications seeking 

direction on the respondents to appoint them (the applicants), 

Notice for admission -was issued on 7-8-1996o Thereupon, 

Respondent No,3, the Chairman Railway Board, Guwahati 

published his NO*RRB/G/41/90 dated 5-9-1996 cancelling the 

panel on.the ground of various irregularities. As a result #  

the applicants amended the'Original applications seeking 

among-others quashing and Setting aside of the aforesaid 

No,,RRB/G/41/90 dated 5-9 1996* In the meantime inthe 

absence of show cause from:the respondents the Original 

Application, was admitted on 9-9-96. 

4* 	The respondents justify the cancellation of the 

Panel as follows :- 

Oevooeit has already been stated that the 
,selection in question pursuant to which the 
applicant has staked his claim for appointment 
has already been cancelled in view'of the 
various irregularities found in the selection 
of Junior Stenographer in scale Rs. 1200-2040/- 
against F-MployMent Notice No.1/95 dated 
26-4-95 conducted by the Railway Recruitment 
Board &  Guwahati s  which has necessiated cance-
llation of the entire selection are as 
follows:- 

contd/_ 

I 



Al  

(a) 	In the advertisement of Jroz ~teftgri 
required qualif icat 

' 
Ion was mentloikod ~.O 

as kati i6ulate-  without indicatinglJ O  
about the qualification of dipl -
shorthand and type-writting. The adver 

io also did not stipulate product nbf 
certificate, As a result, many of th4i, 
did not submit the 'same although tolw 
qualified both in shorthand and t-~pe . ty , emov, 
and had diploma'certifleate. Howe~- 

. _ r  Railway Recruitment Board *  du~"4_01*1  
the candidature of many , eligible cindi,  

gement 

Wdates 

on the ground of non-submission ,  of - diplama 
'Can. certificate. thereby deservingellilble` 

didates; were deprived of 6ohaiderition for' 
selection. 

(b) 	Sample test checks revealed miatakes:in 
totalling in the written paper and ­.In compu-
tation of marks which has resulted-1-n empanel- 
,ment of candidates securing less maiks a~nd 
exclusion of candidates securing more. markse 

(C) 	In the recritktment process o  it has.  been 
found that all the three stages of t 

" 
estinge 

the knowledge and quality of the candidates 
have been handled by a single Indi*idual,.-  
(Member Secretary. Railway Recruitiint Board) 
instead of getting the works doneby diibirent 
qualified persons as under s- 

(1) Setting of question paper for writter 
test* 

(ii) Selection of ,  digtatlon pis"906- 
(III) Preparation final marksheet inclu-

ding marks for viva-voce-test , only 
done by KS/RRB himself vi ilthodt lany. 
signature fromother t%Wmembers. 
This has raised doubtsof maj,pra-
ctice by ms/RRB, 1, 	- 

As per Board"s extant instruction 15% of - 
marks for written test and viva '*ce to ~ther . JIL 
is required to be fixed for viva-voce,tBut 
in the subject selection, RRS/Guwahatihad 
adopted 15% of the sum total of marks for 
written test (200 marks) shorthand test' 
(300 marks) as well as v1va-vocemarks 
(90 taarks)* The marks ofshorthand test (3 90) 
was therefore Irregularly Included Incompu-, 
ting the marks for viva-voce test* :Thle has 
allowed the selection authority undue flWC1- 
bility in the final allocation of marks of 
a candidate though he might have s.ecur6d,less 
marks In written test* 

In a number of cases it has been noted 
that marks once allotted In the shorthand 
transcription sheets have been over-written/ 
defaced and new marks allotted s  obtensibly 
to favour the dandidates, of evaluator's - , 
choice. 

it has been noted in some cases *  that though 
the shorthand dictation scripts do not -,, co,n-
tain certain 1 materials of dictated passage, 
the type transcription sheets contain the 

~materlal of the dictated passage and in a' kft 
better way. This indicates adoption of'mal- 

~ I practice in conducting the shorthand test,, 



(g) 	
On.a visual checking'. It has been noted 
ihat In certain answer scriPts(Traiiscrip-
tion sheet) containing Poor performance, 
higher marks have been,alloted In compari-
son to that,containIng better performance o  

The above Irregularities in the selec- 
tion are 

' 
only illustrative and not exhaus- 

tive. In any case, with the abbve ALrregu-
larities detected in the selection,, the 
respondents were left with no other option 
than to cancell the entire selection* By 
doing so&'no Irregularity has been commi-
tted by the respondents - rather the same 
has been done In the larger public Interest 
which has also brought confidence among  
the public* The Irregularities were detec-/ 
ted upon an enquiry conducted by the 
Vigilance Deptt *  of the Railway and In 
consideration of such enquiry &  the selec-
tiOn Is question has been cancelled and 
the applicant shouldinot make any grievance 
against the same*" 

so 	In support of the actlon .of the respondents. Mr.B.K. 
Sharma #  their leanned counsel &  had submitted that' the 
Irregularities are tOWfolds o  namely &  before the actual test 
too k place, 600 applicants had been arbitrarily excluded 
from the competition by the office of the Railway Recruit. 
ment Board on untenable grounds #  and during the entire 

course of the actual test Irregularities which vi ~iated the 
selection as a whole had taken place* Under these c1rcumstan-
Cess according to him,,,the action of the 

. 
respondents in 

cancelling the panel In public Interest cannot be faulted 
and It should be sustained,, 

6., 	
The applicants have assailed the action of the 

respondents In cancelling the select Panel above terming 
it as7  illegal. arbitrary. despotic. void and not maintainable 
in the eye  of law. Mr G-Sarma,learned counsel for th e  
aPPlicants ~ pointed l out t hat  the employment panel was cance-
Iled because of alleged 

I 

malpractices or Irregularities bu t 
not even a single instance c

~r malpractice or unfair Means 
or Irregularities committed by any of the aPPlICants ol:. 

c on td/- 



attributed or attributable to any of them has been cited by 

the respondents in support of their action. Referring to 

the case of Progoty Sypply and Co-operative Society Ltd. 

reported in (1995) 3 GLR 327 in which it has been held to 

the effect that every State action must be fair and informed' 

vf reasons and administrative action iTtust not only be 

reasonable but free from bias and malafide)  Mr Sarma submitted 

that the respondents had on the contrary acted otherwise in 	I  

respect of the cancellation of the select panel. The expressed 

ground for Investigation was because of some alleged malprac-

tices but in the end the panel was cancelled on a c'ontradic-. 

tory ground of irregularities. Accor&ng to him ,. in the 

fact of all these there is no escape from the conclusion 

that the respondents had with bias and malafide against the .  

applicants, arbitrarily cancelled the panel. Further. the 

respondents without giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

cancelled the panel. According to him, such action is not 

sustainable in law and in this regard he placed reliance on 

the case of Pradip Kumar Das-and others reported in (1985) 2 .xsu 

GLR 459 which was upheld In the order dated 8.5.1986 in 

SLP (Civil) No-66 of 1986 by the Hon'ble Supreme Court. Mr 

Sarma further referred to the order dated 14.6.1996 of this 

Tribunal in O-A-NO-9 of 1993 in which after referring to 

the aforesaid P-K-Das & others case and - also to,D.V.Ramana 

and others, 1986(4) SLR 50, the action of 'the respondents 

to withhold appointment of successful candidates without 

giving them opportunity of being heard was set aside and 

quashed. 

7. 	In the light of the above, we are now to consider 

whether the action of the respondents in cancelling the 

contd/_ 
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select list of JLinior Stenographer (English) mentioned 

above Is sustainable in law. it has not been shown by the 

respondents that the 'alleged malpractices or irregularities 

referred to above were committed or attributed or attribu- 

table to any of the present applicants. on the other hand, 

it is seen from their submission that it is the respondents 

themselves who had committed the alleged malpractices or 
the 

irregularities. The applicants have had to suffer because of/ 

al--leged acts of omission and/or commission of the respon- 

dents. Ar-cording to the respondents the 	had in the facts y 

and the circumstances of the case cancelled the select 

panel in larger public interest and in order to bring public 

confidence in the administration of the North East Frontier' 

Railway. These are indeed lofty ideals. But we are in these 

O-As concerned with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the select Panel was cancelled by the. respon- 

dents without affording any opportunity of being heard to 

the applicants before the cancellation was made. In the 

case of Pradip Kumar Das and others (supra) 357, out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some malpractices were allegedly committed by 

some of them. No opportunity of being heard was given to 

them by the respondents before such action was taken. The - 

Hon'ble Supreme Court had held 

"It was necessary according to the rules 
of fairplay and natural justice that 
these candidates who were included in 
the original select panel of 790 candi- 
dates published by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 

contd/_ 
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ta), 	The Judgment of the High Court 
q4shing the impugned order on the 
gtbufid.that it was viiiated for non- 
compliance with the rules of natural 
Justice can hardly be assailed** 

t 

Thus&' 

have 

ment'4 

,cording to this Judgment #  the selected candidates 

Mired two rights *  namelyp.the rightto get employ- 

the right of being heard before any action preju-

,,o them is taken* The learned Railway Counsel had 

T 

not ci, ted any other case law to contradict this position* 

The pi 
I 
 'Zo's"ent, applicants are successful candidates who had 

been:**Oanelled for appointment to the posts*-They had 

acqulk6d both the aforesaid rights. The aforesaid judgment 

of th6-.'Hon*ble Supreme Court was rendered against the 

very_ ~ii"e N*F*Railvay yet the authorities of the Railway 
J.,  

bad ch6ben to ignore the law laid down therein. We have no 

beiiti~' n to ,hold that when the respondents had cancelled 

the Sol-ect Panel without affording an opportunity of being 

heard -,'tb the applicants before the cancellation was made,. 

they violated both the rights of the applicantso 

8* 	f!4r*B*K.Shama had submitted that the fact thatthe 

appli 	s were .selected and empanelled does not bind the 

Rail 	authorities to appoint the,applicants to the posts* way- 

in facti s  according to him it was clearly stipulated in the 

Empi 	t Notice Itself that the selection of the candidates 

by ihi. ,̀.Railway Recruitment Board does not confer any right 

On thp,',Obandidateso On the other hand, according-to law the 
,7 Railway authorities ~ave the right to refuse appointmento-

Further be ha$ rkerred to para 113 of the Indian Railwa y 

Establishment Manual Volume I (Revised Edition 1989) in, 

supporti-of his contention that selected candidates can be 

refused:-appointments. Wb are aware that there are law and 

ru le a'i-ii this regard.'The para 1'13 aforesaid reads'thus 

contd.. 
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f 't 	0  

-/0- 	 -0 
"Selection of a candidate by a Board or a 
Railway administration is. however, no 
guarantee of emplOymnt on the railway 
which is subJect to his qualifying in the 
prescribed medical. examination and to his 
being otherwise suitable for service under 
Government." 

Perusal of this rule/para shows that there mu ~ t exist a 

fault or deficiency on the part of a selected candidate in 

order to deny him an appointment to a post under the 

railway for which he was selected. in this particular 
I 
 case 

however the applicants were denied appointments for n 

fault of theirs. They had subjected themselves to the rigours 

of 
. 
the examination and tests .conducted by the responde ~ nts 

giving out the best they could with the sole expectation 

to come out successful within the standards set b the y 

respondents. No blame has bee n apportioned to them. Th y 

had not also been allowed to reach the stage stipulate ~ d 
in the para/rule mentioned ab 

. 

ove in order to ascertain ~ 
whether they are suitable for' appointment 'to the ,,postsi, 

It may also be mentioned here ~ that the learned Railway l  

counsel had sought time to produce certain records; to enable 

him to make submission. He wa 
I 
 s allowed time. But though he 

had produced some administrative records before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the 

applicants with regard to thelanswer scripts or marking 

thereon are therefore not subttahtiated before us. 

90 	We are in a society which upholds the supremacy of 

the rule of law. Therefore, an administrative action wLch 

is done without observing due process of law or the relevant 

law or rules prescribed is liable to be quashed in the 

cussion and findings above, we ar light of our dis 	 e of 

view that the respondents had arbitrarily and illegally. 

cantd.. 



cancelled the select panel. Therefore. the,action of i ~he 

respondents in cancelling the panel is not sustainable ~11h 

law. Consequently, the order NO.RRB/G/41/90 dated 5-5-96 

(Annexure A-VIII) issued by the respondent No--3 and the 

Railway Board letters No.96/E(RRB)/25/12 dated 7.8.1996 

and No.96/E(PRB)/25/13 dated 21.8.1996 mentioned therein 

insofar as they relate to category No-7 Stenographer(Engl-ish) 

of the Employment Notice No*1/95 dated 26.4-1995 are liable 

to be set aside and quashed. Accordingly, they are here by 

set . aside and quashed. Further, we direct the respondents 

to complete the process of recruitment to the post s of~'~ 

Stenographer (English) aforesaid in accordance with law and 

rules within.three months from the date of their receipt,, 

of this order 

10. 	All the.above Original Applications are allowed 

in the lines indicated above. No order as to'costs. 

Sd/— VICE CHAI'RM' AN a 	I 
'Id/— MEPMER 

P9 
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C ons . olidated Application as per order dated 18.2o97 in 
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An  Application unser Section 19 of the Administrative 
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PARTICULARS OF THE LPPLICANT 

Shri Pradip Kumar'Sarkar, 
C/o Shri Paresh Ch. Sarkar, 
251/B. Centra-1 Gotanagar, 
Guwahati-11. 

20 	- PARTICULARS OF THE RESPONDENTS  : 

Urion of India represented ~y 
the Secretary to the Govt .  of India, Ministry of Railways, 
New 'Delhi. 

Gene-ral MaAager(P) 
N.F.Railway, 
Miligaon, 
Guwahati- 1. 

Chairman, 
Railway Recruitment Board, 
Guwahati-1. 

Member Secretary, 
Railway Recruitment Board ;  
Guwahati-1. 

PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS  MADE : 

This application is made for implementation 

of recommendation of the selected candidates for appoint- 3. 

ment as steno'grapher (English) in the scb~le of pay 

1200-2040 vide Employment Notice No.1/95 Category No.7 

(Annexure A.III) . 

Restraining the respondents from completing 

the process of employment notice No.3/96 category I 

(Annexure A.Viii-) 

Notification dated 05.9.96 under No.RRB/G/41/ 

90 issued by Shri B-Kalita j  Chairman7 Railway Recruitment 

Board, Gulvahati c,,ncelling the recruitment panels of 

stenog.-,~,,_pher. 

L 	r\\L  ~A 	 R 

I 
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stenographer(English) in scale of'Rs.1200-2040 under 

category 140.7 of Employment Notice No.1/95 dated 26.4.95 

and Craft Teacher (Bengali Medium) in scale of 1400-2600 

under category-No.6 of E ~ployment Notice No.3/94 dated 

1.9.12.94 (Annexure R.1 of the written statement). 

4. 	JURISDICTION 

The appli,ca)at declare Ghat the subj ect 

matter against which the applicant want redressal is 

within the juri's(fiction of the Tribunal. 

-5. 	]~IMITATION 

The applicant further declare that the 

application is.within the limitation prescribed under 

Section 21 of the Administrative Tribunal's Act,1985. 

6. 	FACTS  OFTHE  CASE 

6.1 	 That the applicant is a citizen of India 

and as such 1 he is entitled to all the rights and privileges 

guaranteed under the Constitution of India. 

6,2 	 That the applicant has  passed the m9tricula- 

tion examination in the year 1986 and B.A. in 1993 ard 

has obtained diplOma,in typing and stenography, The testi-

monials are enclosed in this application and ,  marked as 

Annexure A.I.  A.I.1 and A.II.' 

6.3 	 That the - respondente No.3 made an advertise- 

ment for testing candidates* . for stenographer in the scale 

of pay Rs.1200-2040 through adve*rtisement No.1/95(Annexure-

'A.III) where it was clearly written, under the clause 12 of 

general. . 0 * * 6. 

rNL lma-l-t 
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general. instructions tiat the numb6r of post of 

stenographer may be increased or decreased.' 

	

6.4 	 That the applicant in response to the 

advertisement made by the Respondents on 26o4*95 , )  as 

appeared'in The Assam Tribune had,applied for the post 

of stenog??apher. The said advertisement runs as Employment 

Notice No.1/95 Category 7,. 

A. copy of the said advertisement' is arine-

xed and marked as Annexure A.M. 

	

6-.5 	 That the applicant made application for 

appointment as stenographer at the scale of pay 1200-2040 

giving all particulars such as academic qua ~ ification l ' 

age proof certificete, diploma cert ificate in typing and 

stenography etc. 

	

6.6 	 That the respondents being- satisfied with 

the reouirem .ents of the candidature for the post of 

stenographer as noted above called for written'test 

fixing the date as 27.8.95. 

A copy of the call letter is aimexe'd 

herewith and marked as Annexurb  AJV. 

	

6.7 	 That as per the c4l letter the app1tcant 

appeared -in the written test, di -d excellent in the 

examination and became successful'in the test and 

accordingly the applicant was calle -d for speed test both 

in tyDing and stenography and this w - as held on 4/5.1.1.95., 

Contd..,,,' 
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appeared'in The Assam Tribune had,applied for the post 

of stenog??apher. The said advertisement runs as Employment 

Notice No.1/95 Category 7,. 
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appointment as stenographer at the scale of pay 1200-2040 
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Contd..,,,' 
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A copy of the call letter is annexed 

herewith and marked as Annexure A.V. 

	

6.8 	That in the speed test the humble aapplicint 

did excellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-voce 

test and in this test held on 8.11.95 he also became 

successful and was selected by the respondent Xo.3 and 

recommended the name o f the applicant to Respondent No.2 -  

fl or appointment'* In view of increase. in vacancy, the 

respondent rightly and validly recommended the name of 

the applicant alongwith 15 others for appointment. 

A copy of the said recommendation containing 

the name of the applicant alongwith others 

is annexed herewith and marked as 

Annexure  AJI 

	

6.9 	 That the written test, speed test and 

viva-voce'test were. conducted by the Railway Recruitment 

Board headed by the Chaimman, which is an autonomous 

body like any other Railway Recruitment Board in the 

country. Moreover, one responsible officer was deputed 

to the selection board on behalf of the Respondent Fo.1 

and 2. 

	

6.10 	 That the applica'nt begs to state that as 

per advertisement dated 26.4.95, once the candidate is 

,,selected after going through all the stages/tests viz 

written test, speed test and viva-voce test and when the 

nam.e was recommended for appointment as stenographer,the 

Respondent..... 
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A copy of the call letter is annexed 

herewith and marked as Annexure A.V. 

	

6.8 	That in the speed test the humble aapplicint 

did excellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-voce 

test and in this test held on 8.11.95 he also became 

successful and was selected by the respondent Xo.3 and 

recommended the name o f the applicant to Respondent No.2 -  

fl or appointment'* In view of increase. in vacancy, the 

respondent rightly and validly recommended the name of 

the applicant alongwith 15 others for appointment. 

A copy of the said recommendation containing 

the name of the applicant alongwith others 

is annexed herewith and marked as 

Annexure  AJI 

	

6.9 	 That the written test, speed test and 

viva-voce'test were. conducted by the Railway Recruitment 

Board headed by the Chaimman, which is an autonomous 

body like any other Railway Recruitment Board in the 

country. Moreover, one responsible officer was deputed 

to the selection board on behalf of the Respondent Fo.1 

and 2. 

	

6.10 	 That the applica'nt begs to state that as 

per advertisement dated 26.4.95, once the candidate is 

,,selected after going through all the stages/tests viz 

written test, speed test and viva-voce test and when the 

nam.e was recommended for appointment as stenographer,the 

Respondent..... 
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Reupondent No-I is. duly bound to appoint the applic ant 

in the-existing vacancy of the stenographer. 

That the applicant begs to state that 

though final list of Iro candidates including the name 

of-the applicant i.e. Annexure A.VI was recommended on 

0  0.1i.95 to the Respondent No.2 tor appointment , the 

Respondent No.2 did take no action on it and the applicant 

was at a loss of having not received the appointment 

letter. Even ~he' resentment/inaction of the Respondent 

N6.2 was echoed and re-echoed'in the news paper, Copy 

enclosed. 

at 

	

6.12 	 That the iipPlicant made representaUon to 

the Respondent Yjo.2 dated 10.6.96 requesting him to make 

appointment of the applicant. 

A copy of the representation is annexed 

herewith and marked as Annexure A.VII. 

	

6.13 	 That - while the applicant was anxiously 

waiting for the .  appointment letter he was surprised to 

see the advertisement 19t;69-Y Vl otice,No.1/96 dated 20.5.96 

where the respondents wanted to test 8 candidp-tes. This 

advertisement appeared in local news papers including 

notice board and runs as category No.l. Having seen the 

advertisement, the'anxiety of the aPPlicPX1t was 
. 
multiplied 

and again he approached the respondents and no ,, response 

at all was there from the respondents. The applicant 

believes*..... 

e 

1~",  I K-k-A ~ AO-IL VIU-4 
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believes that l,slome foul play may take place in view 

of the advertisement No. 1/9 6 dated 20.5.96. 

A c opy 0 f the advertisement notice No,.!/96 

is annexed here-with and marked as Amexu're-

A.VIII. 

In this connection,.Vhe ap,?licant! begs to state that 

d1ongwith'hifn there are 15 otiier candidates al ~so d uly 

recommended for appointment to the post of stenographer 

and while none of the recommended candidates'is appointed, 

publicdtion of another 'advertisement is creating suspicion. 

In 'this connection, thd applicant f urt.hor begs t -o state 

that there was another Employment Notice No.1/95 category 

'No.1 where 21 candidates were recommended for appointment 

of office clerk in the scale of pay Rs.950-1500 and all of 

them were appoint6d though they were appeared in the 

tests subsequent to the applicant. 

69-14 	T hat 'the - applicant begs to state that the .  

selection of the applicant is valid only upto one _year 

a~ per existing rule of the respondents. 

6.15 	-Thgt the applicant beg to state that 

respondents by the notification date'd 	under ref. 

No.RRB/G/41/90 issued by Shrj'B.Kalita j ChairmaujRailway 

Recruitment Board j Guviahati has cancelled the recruitment 

panels of stenographer(English) in scale Rs.1200-204- 0 

under category No.7 of Employment Notice No.1/95 dated 

26.4.95 and Craft Teacher(Bengali Medium) in scale 

Rs.1400-2600 under category No.6 of Employment Notice-No,- 3/94 

dated..00606 

Kwa-k 
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dated 19.12.94 action of which has resulted mis-carriage 

of-justice and multiplication of ille,g,,.i~lities, 

7. 	GR 

7.1 

per Annexure 

be appointed 

did not make 

department. 

0 U N D S 

F 

' 

or tkkat in view of the aaQ selection as 

A ..VI, the applicant was sure that he would 

soon under the respondents and as such he 

any attempt for, appointment in any other 

7.2 . 	For that the applicant got an offer in 

Apex Bank as Store Keeper and also he refused the post 

of Cabin Crew'of Air India 2 .in view of the fact that 

he has -  already been selected in the off ice 'of th e respon-

dents. 

Two documents in this -connection are 

enclosed and marked as Annexure A.IX  &  X. 

?.3 	 - For that injustice will  be done to him 

if immediate a~pointment,letter is not issued. Moreover, 

alongw ith the applicant, the whole family will suffer 

adversely. 

7.4 	For that the father of the applicant who 

ha's got a very good and recordable service'will retire 

from the service -of railways and there-will be no 

earning member to look after the family. 

.7.5 	 For the., the advertisement NO.]./96 as 

referred in Annexure A.VIII i-s ill-conceived ~ confusing, 

conflicting.... 
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conflicting, contradictory l inharmoneous and acting upon 

it will be illegal and uncalled for and the applict3nt 

firmly believes that this Hon'ble Tribunal will direct 

the respondent No.2 to implement the recommendation of 

Respondent No.3 and 4(Annexure A.VI) and in the event of 

non-issuing such direction,the applicant will be deprived 

of the right of appointment conferred upon him after the 

selection. 

7.6 	 For that the cancellation of recruit ment 

panel's is illegal, arbitrary,despotic, void and not main-

tAinable in the eye of law. 

.80 	RELIEFS  SOUGHT  FOR 

In view of the facts and circumstances of 

the case the applicant prays f- or the following 'reliefs:- 

That the applicdnt may be appointed with 

immediate effect with a  direction to give the seniority 

from the date of recommend 
I 
 ation f or-  appointment i.e 4p" 

dated 9.11.95. 

The respondents may be directed notto 

implement the advertisement No.1/96(Annexure A.VIII) till 	N 

- the applicant is appointed. 

ii,.a 	 To set aside and quash the cancellation of 

recruitment panels issuedby the Chairman, Railway Recruit-

ment Board 2  Guwahati under reference No..RRB/G/41/90 

dated'05.9.96 (AMexure R.I of the written statement). 

iii* 	 Any other relief/reliefs as this Hon'ble 

Tribunal cansiders fit and proper. 

I 	 Contd.... 
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9. 	INTERIM-RELIEF.PRAYEED FOR 

That during pendency of the disposal of 

the application, direction m,.ky be issued to the Respondents 

to appoint the applicant with immediate effect. 

That -the respondents may be directed not to 

appoint stenographer against advertisement No.1/96 till 

applicant is appointed. 

	

100 	WHETHER MY OTHER APPLICATIOH/PETITION FILrm 
BEFORE ANY OTHER COURTZTRIBTUNAL 

The applicant beg to state that he has 

not filed any other case application.before any Court/ 

- Tribunal. 

	

III 	REMIDIES EXHAUSTED 

The applicant beg to state that he has 

e xhausted all the remedies and there is no other alter-

native but to approach this ' Hon'ble Tribunal for,, justice. 

	

12 6 	EARTICULARS OF THD POSTAL ORDEERS 

Postal Order No. 

Date 

Issued by 

Payable at 

An Index with Particulars of enclosures is 

enclosed. 

PARTICULARS OF DOCUMENTS 

As per Index. 

Verification—*.... 
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V E R I F I C A T 1 0 N 

I,  Shri Pradip Kumar Sarkar, son of 

Shri Paresh Ch. Sarkar, aged about 27 years, by 

caste - Kayastha l  by religion Hindu, resident of Rly 

Qr- No.251/B ~ Central Gotanagar, Guwahati-ll do hereby 

solemnly affirm and verify that the statements ma 
. 
de 

Jn paragraph 1 to 6 and 8 to 14 are trui~ to my knowle-

dge and , those made in paragraph 7 of the O.A. are true 

to my 'l egal advice and I have not suppressed any material 

.f acts 

AND I sign this Verification on this &Eday 

of 	 ) 1997 at Guwahati. 
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SI. No. 222, 

Regd No-640 

ASSAM GOVT. REGISTERED 1989 

GOSALA t  GUWAHATI-I I 

DiQ10MC For snorr-.non(i 
ENGLISH 

Oertified lbdt Sbri / Sot ftys ........ 	I.,umar Saricar ................. 9 ..................................... I ........... 

Son / ddUvier / wih of ........ 	 ...... 	..................... *"* ......... 	....... 4. of 
Bina Type-Writing Institution 	 s am. .................... 	.................................. *0 ............. 
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words per minute. 

1 .  CONSIDEQ HIM 	QUALIFIED TO UNDEQ-TAKE THE DUTIES OF A STENOGDAPHEP. 
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the.. 26-09- 9936 

............. 	.. ....... 
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NAVA AY NUITCE 

ItA I LWA Y R I- 

GIVAIIA-ri 

lZ oIld, Guwahad -781001 
UWAt tA I I 

Dalv:26 4 95 
NOTICE NO. 1 95 

IIATEOF 11711LICATION: 
cl,(ISING VAn. 

I 	 ri l iplication form 
It :I iI N\;Iv  .L;i;i(ions or in a 

A)inastandard (1 1 , to o . n eziti% t\pt 
011 1 v 	s i ( l ( .) for  ti l e following temporary 

I i L-..Iv It , I, ( . pc ,., n; , nvn  I ion the Northewst..Fronticr 

V;iilway. Applications complete in all respects along with 

rutinirvil vochisoresshould hesent to the Assistant Secretary 

I  ?.tilwav  Recruit mew Board.- Station IRna*  tilval ..ti- . 0 1 

A ,;sarn tiodt-rcerti Icatetif litistingso asto reach the Board's 

twifice oiv, ir hertiry 17.30 lirs. of!). (o,'95. The applications can 
: I lsfi iie (!ropped in fit(- "Applictition Box" Ikept in the RRB 

()in, I. beftire 17..'10 1%rs ciro.r).on), y.%jvLoyNiFNT NOTICE NO. 

AND CAIVC Olt Y_ NO-AG A.1.114ST. 11,11 ICH IIIE-CANDIDATE 

A PPIJ E~S MUS"I'CLFARLY 1 1*1* 11,71? 117EN ON WE TOP OFTI IE 

~(IVFR ENVELOVES POSITIVELY, 
DEPARTMENT: MANAGING7 RRANCII 

CATEGORY NO. I : ASSIT. TEACHER GRADE 

(BOTANY) in scale Its lri.10.2000/- for English/ Bengali 
.NJethiint Railway School. Temporary but likely to he made 

perniatwnt. No. OF POST - I W10. QUALIFICATION : 1 1~ ,d 
rl:Lss NLvoer's Degree if, ,  iiotany. (a) Wiversity Degree/ 
Dip1mim in Fducat ion 'renching or Integrated two years post 

gratill;lle coorst- (if RegionAl (*oil(,gcs of Education of 114CEIZT 
* (iii) 

. 
Coolpf-tence to teach through Englisll and Bengali 

Medioni. AGE: 20 it) 40 )-cars. 

CATEGORY NO. 2,: ASSTT. TEACHER, GRADr-I 

(I'llYSICS) in sc;tIc Its. 1640-2900/- for English/ Bengali 

.~Jvdiotn Railway Iligher Secondary School. Temporary but 

likelv its be made permanent. NO OF MST : I (UR). 

q'i -ALIFICAT!Wi: (i) 11 CI.Lss.1olaster's Degree in Physics. (ii) 
Uni%crsity Drgrri.-! Diploma in Education/ Teaching, or 

t%%,4, *wars po- 	 or 

0111(;rts 41f E'ducation tol' NCERT, (iii) Competence to teach 

through ~.nglish anti Bengali Medium. AGE: 20 to 40 Years. 

CATEGORY NO. 3 : ASSIT. TEACHER GRADE-11 

(SCIENCE) in scale Rs 1400-2600,'- for Assamese Medium 
Il;Iih%;t% School.Temporary [out likely to be made permanent. 

NO OF vo.,;T : I (UR). QUALIFICATION : (i) IInd class 

Bachelors Degree with one of the rollowing group of subject. 

45".. inarks can he considered equivalent to lind Class where 
there is no demarcation or class in Bachelor's Degree. (i) 

flitysirs. Chemistry and one ,; tlbjcct out of Alaths./ Botany/ 
Zwilngy Or (ii) 13citany, Zoolngy and one subject out or 

PlIvr Irs Chemistry. (2) University P-gree/ Diploma lit 

Eduvati,,jl' Teaching or 4 yo*,*tTs integrated Degree course in 

Ri-giminf Ctillf-gi-q of Eduration (if NCERT (1) Competence to 
teach ifirfitigh Assanicre.Nirdiu.m. AGE: -90 to 40 years. 

c-'%TF(;0RY NO. 4 : AS!Zff. TEACHER. GRADE-1 

SIIECI ~id, PAPER BOOK-KEEPING & 
ACOW','TANCY) in scal , ~ 11% 16-10-2900/- for Assamese 

:,v 	 -7­rf.rdary Srhoul. Temporary but 
NO OF POST 	(ST). 

QI'A1.IF'! , ATI1)N ii.:tl 	%Ix-ters Ovgree in cornmerce 
%..i l i, 	 and .  Arrqur.Ear 

Tlllyt'- hins'. 	
,r  

I  Itill 11 

(coNT'Na.-lick WITH SPECIAL PAPER BANKING) in'scale 
Its. 1611 	 sainese Medium , Railway Aligher 9 imod ' I f(; 3ry 	likely-tro W'~'made 

-

Nt 
.
.031141 

T IwrillaWi tit. NO 01"YOS 	8C). QUALIFICATION :001111d 
Clasq, 	I-r's Dt.gq,,g_, - n 	itnitterce, with sperial -paper 

00 '(1-vive6sity' ,o
pegree/ Diploina Ili Education/ 

Tv:Ichingi 'or 
I 
 tileg ir;itif.-A t%~o years I'ast Graduate course of 

Itcgionalcomegesof iiditcation arNCEIZ'I* 
' 
(iii) Competence to 

it-ach through As~ afh('Se Medium. AGE. 20 to 40 years, 
VATE.GORY NO. G. DEINIONSTRATOR(PURF SCIENCE) in 

scale Its. 1.1100-2600/. for English/Bengall Medium Railway 
School. Temporary but Ii.kely to be made permattent. NO OF 
1 10,17 : 2 4141R, I-SC).,J QUALIFICATION : (i) Ilnd Class 
Bachelors Degree with Physics, Chernistryand one subject out 
to( Botany! 7,uoloa. 45% inarks can be considered equivalent 

11 1 
lind Class where there. is tit) demarcation of class in 

Ilaclielor's Degrec. .(ii) University Degree/ Diploma in 
'rducation/ Teaching or 4 years integrated Degree course in 
rugional colleges of Education of NCERT. (iii) Competence to 
teach theough EnglLsh and Bengali Medium.. AGE :20 to 40 
years. 

Ai-,Oli. 	7:STENOGRAIII [Eli: (ENGLISH) in scall 
IlsA Rd-264 0A Jr. NO OF POST : 10 (U R -5, SC-2, ST-2, OBC- I 
~UALI FICA-f ION -. Matriculate. SPEED: 80 W.KM;& 40 W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Ifindi Stenography is an addii1onal Qualification and will be 

given preference. AGE: 18 to 30 years. 
DEPARPMEN7: MEDICAL: 

CATEGORYNO. 8:bTAFFNUI?SE in scale Rs. 1400-2600/-. 
NO. OF POS-r: 14'(UR-8, ST.2, OBC-4). QUALIFICATION: The 
candi(lates must have passed Matriculation or its equivrJent 
.VXanlination arid possess acertificate as Registered Nurticand 
Midwife having passed the three years course lit General 
Nursing and six months course in Midwifery from aSchool of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne In the Indian State 
Medical RegisLer.They must be able tospeak In English,Hindi, 

Assamese or Bengali. AGE : Between 20 to 35 yeam with 6 
years relaxation for SC/Sr candidates. Both Male/ Female 

candidates can apply. 

NB: 
(i) A General Pelaxadon in upper age Umlts for all 

-en by 2 communities/ categories of candidates have been gh 
years besides the age relaxation given in para-2. Tlils 
relaxation I II  applicable for 2 yeqrs with effect from 16.7.94. 

(11) The Candidates must have acquired Uie essential 
qualifications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld or not declared 

are not eligible to apply. 
1. GENERAL INSTRUCTION 
1.1 	ABIRRFIVIATION USED SIC - Schedule Caste, ST 

s0teduled Tribe, UR - Un-Reserved, 013C - Other 
Hackward Class, I.P.O.'- Indian Postal Order. EXSM 

v,,,, 	-F)r-Sery Iceman, PH-Physically hUndicapped. 
12 	The number orvittrancirs shown may beincreased  or 

&,rc..cd. 
. 	I 	W frodidates can apply against UR ~osts but SCIK1,101 'Ca 

tliey' ,ovill have'to compete with 
SC.-S'i'.'OnC candidates Itced apply strictly against 

their rvspective vacancies only. 

A  -' i.i m IT GI, 
2.1 	Tile age wfil be reckoned ws on 1.5-95. The upper age 

limit is relaxable as tinder:. 

NJ 

531 

6.41 



7 
17  
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Undar (;crLJ.L-iciL(- of po-ating 
station Root,  
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C.1&JW FUR TmE 4vRI1"1,bN 

IjO. 

Y"JUR ROW.. 000 is 	e_;," 77 
jrd for t4e I'llis, Is Y,~ur al I letter/Acknit (~ 

virl f.Ann rtxamination for the post of k'- p 
-Ij 'I P.; 	I/. OG 	 ue 

0 	
unJej: 4nploymiedt 	Lvu 

JU  r, on thil! NiF.Railway. 
OF  W)UT1114 LXAJUN4 ~TIUN  lkl-  "Ski  GIVLN  Bf;wlq 	 tt 

V.  :lor 
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G 

terinz and mn ~Uti,on.,;  mu  ~,  t be 	-d-  for %L,,ri 

"A ))r' -j':hitt(!J to th!r, writtm exviinaLion witholl1 c,  
S 	 Curd ~imj d 
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e'll f' r + owl i-Ij IJ Im.--nt of 11 1 	Lion:-.. 1-tid down t:; Uw I.pi 
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(~jj j j  1JE;1xTDV.0LLv11T 	ali,Vl~ 

	

in I:li(! written 	 will 

M(/013C your C)wn travellil expence 

:-,hairftwan/h1W/G:1Y ;.ind ot"her L) fj. c L 
or indirecti ,  by .1  c ~jjj djd,j t (_j  jr in' 

fr.,r  tile  - .ceqruit1rcnt will If: 	 under cc)n.c;idt,,zjr_iun 
...'Aile for Uts(jj;,31JJicati0n. 

"ile ~ .-lndid atf!s  and the pe:s,,)ns 	-cl in C,_,.,ljuctjn:. t _I y L 
a  t i. 	-.- -.: 	S t.'. i C L 

nce w., st 	mail: t;l_jl'.4-~Ij in UIC 
L I% 
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t c. 
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Undor Ewztrao-,F~r~ f WoutinD 	statioxt itund 171U (' " 	1 	4. 	-1 
J."O. 	IIIIII/f;/'I I/!) 	 . . 	 gr DatO113/10/ 5 

r Ac::.i t Cni-tilcilil  Letter  J'or  WELL T&ST  of  80 
li,;ST 

To 
V. 

Yutir Aill Nualber ig 

YOU 011 liat bo 	L 
tid"ll ttcd fur tile Spood Teat & - Vivo-Voco Tent w1thc 
lit tflil; V1111 Letter/Adfr-it Cmrd,This Cell le. tt o r/ ,Aitiizit Cni-d ho ovar a000 not itself L11vo nny*611tit. 
lt~ lacjit for o -looti o n 
WiCiiIJIVIEA41' SUaCTION FOR TIM VOST OF JjL..5TZNUGjWV"+ r., 
SULB Rj, 1200-2040 /- oCATEGORY W, 71UNliza zkaciM.Pj~Avip j~ il  P ~AA t~ 1i 4.01  
1/95 014 IU WlWiUST FRONTIER JUILWY # 
11 	W101 rol'ortince to your 
111love, in - mrpon6c to -1ho Zu-Vlo ~lmcnt Notico oitod nbove j  you vro 
IlVYV'UY WIVItiod to ottol)d Ulo cilloo of Chlol 1'of-sonnol Qjjjoor/ 

I(lif 1 WilYlkli'll I &( , Oil# CU wslin ti- 11 oil dails95 at 9 e 3O hn;6 f6r.Spood 
TO I, t. 

The Vlva-V9oa Test.of tko aucciesotul coadidates of Spood 
w 1 l )  1) Q 110ld 011  8 ,11,95 vt J1atLwj)y Herruittlicat Bonrd,Guwalintip 

-it(II.Ioll ILrj1l(1 1 GuW(lhnti-j. NO §1 I~JT)j a6LL - L9TT4jk FOR VIVA-VOCE 11,a. ,  
14AL'AlieThe CRIldidntou 1; 0 	r 	 0 C,  

fi~ _off ice on WY 6*11*95 oid those ctaididntos who will 
1 1"( 11 ifY in the ispood toot *of SO words per minuto should oppenr ior 

Vivii-Voco Test on 19,11*95.Thereforop your prosenoo ainy bo 
1 * 01 1 111 ted for woro thon four Opys ond you should cowe so preporod 

.
3, 	YOU Sholild bri'lit,,  your 0.1 oripiiilil cortificiatis 4ind Mlixic- 

111 L) II9 with "uBpoutive diplown cortificotoB(loo, Short-h(lild 
TYPO QD the do)' of Vivn-Voco Tost,11io ,SO/ST omiCi(A(itus olso am:41, 

prothicij their Cnste/Tribo cortificnto lit tbo tine of Vlvn-V000.totito 
4. 	110vost for iluotponniont ot the Ln to of 4spoec! test one. Vive 
1('(:4: 't-c-0, will licit be considarod jold no nbsoutoo toat *,1111 bo 1101(!* 

r  ~1. 	Y(-., u ilre nluCi directed to bring tho Orighir.1 Cj._1 lubter for 
Ule 4ritteil teot hcld oll 27,,8,95 , 
6 	-A-vilronching UirArwniV1UW end or his Sccretni", t dircotly or 
111directly by a ciaididato or nuy body ort his hcA**,,-.l X 	t1 no Ujiduci p Qonsiderntlon for - flib rocruitnent will rondor r cradi(otc 11nole 
tor dinquillifit"Iltion 

Tile cindidates coli give intorvlow cither Ln xiii,;Iish or 111ildit 

FOR SC/-ST C-A-  NU Lit 	Y 

IV.IL6~1,Y IN 	 FIWII 
11.;.U[.;hiU Pass is nvili jtblo ui )to 

-ityl- dy.136's Lt 
. 
No 

 . 
14 N6 11-19, ..~j i thr) I 

N 	 1(, 	fill(, Yoll III-(.,  lit'.Vined W illcruntiv tile 
IX) C, ! rle Wit jillee0j;sfill Jkl ti.0 

1;Isuc(j tost to bo licle oil 4 @ 11,95, (2),~ -. 	 '00 ted 
io 'hl- * 1111" (Ittested photout"It co")i0l) Of 'I.-A 	 rtixi- 

~ tituu,imd Mmilcidiecta am ', o0icr cl)rti -' icut ,  .1 	 1 ..1 tile 
()r16!ill11l lit tile tii *,:e of vivik— Voce tuj" z 
Ule rpem' test of Go wor(if; ;)(!r i. -Iijititt. A 

ID 

	

. -d- 	 . JI 

~ ~ - 1­  , - - - 	- . - . 

I 
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To 

Tjjo 	 i i n pj c r 
N,F,*,?N11uay, ImUiCaono 

sub: 	Appointment to the post of 'Junior 
Stenographort In pay scale of UAZOO ~-20.40 
per raonth. 

sir., 

We humbly begr to bring to your kind notice that 

our xvitier, uerc rccurzacnded by Uie Railway Recruitment 

Ibl,  appointncnt ~
U) Ujo poiat of 'Junior 

Stcnograihurl (English) in ocalo of Pay 11r.,1200-2040/-  

p.m. 	publiched in 'The Auram Tribune' dated 12,12,95 

ruid Fnplo~ ncnt Iowa' ezLed 23- 12 .95 etc. 

Sir, ve are eagar *  ly unitin3 for a fomal 
letter Ance Dncembnr 95. 'We shall doem 

of your Undly look int,) tho matter and 
c~ r-r,,111ge to jrouo tho arjpointw ~ nt -- Ietter at the earliest.. 

W 
Thw4ing you# 

Yours faithfuuyll' 

Dated io.6.96 

Selected candidate for S tenoArapher 

- 	I 



V '-I 

Category No. 26: BE (Mechanical). 
Category No. 27: Dip!omn in Mcch. Engineering, 
Category No. 28 - . Degree in Mechanical/Elec i, r  

ege. i 
Category No. 29 B.A. with Hindi as eleciive subjc 
grduate with Eriglisli as a subject plus a degree or 

standard of B.A. (Hons) in English and a degree oi 
Category No. 30 : Diplomaln Civil or Mechanical' 
qualificationof Diploma inCivilEngineeringbetom, 
them. 
Category No. 31 : Degree in CiviJ Engi,neering. 
.Catego~y No. 32: (10+2) with science and Maths. 
Engineering also be eligible. 	, 	: 

Category No. 33.,  Minimum ITI certificate in Dr-fts' 
India, NCVI') in'Civil EnggArom recognised Instit 
duration, Civil Engg. Diploma holders and holders 
In4tittition 'Will also be eligible. ' . ­  L 
(~ategory No. 34 : MaLric plus 3 yrii. diploma I- I 
recognised colleges. 
Category No. 35.- Degree in Civil Engg. Departmen 
Category No. 36: Degree In Civil Engitneftleriing DDep 

40, 61teg.iry No. 37 :.Uj~y~%rpg. preference b 
Honours & Master Degree. The c&ndidate should 
minute in Eiig]L-;h ~ r'26 words per minute in IR 
F  i~_ __eKciiitTaf`qualific~ation re riG~d 
Categqry -No. 38 - (i) 11.nd class Master's Degree 
University Degre~~/Diploma'ih Education/Teachb 

.course of Regional Collegesof educi ationof N.C.F-R. 
medium. 

Qaiegory No.. 39: (i) fln'd clasui Bacheloirs Degree 

Boiany/Zool6gy. 46% marks cart t;e conside~ed i 
demarcation of class in Bacheloes Degree. (Uii) Unlv' 
OR 4 years integrated - D-eg)ree course In regioi 
Competence to teacfi through English and Bengali 
N.B." (I) A GENERAL RELAXATION IN UPP 

CATEGORIES OF CANDIDATESHAVt 
RELAXATION GIVEN.  IN PARA-2-THIS 
W1 I H UnCT FROM 4/8/96.'.,  

N.B. (ii).THE CAMDIDATES MUST HAVE ACQUI 
LAM DOWN AT IWE T1,'4E OF SUBMIc 
RAVE YET TO APPEAR AT THE E)J 
WITHHELD OR NOT DECIARED ARE 9 

GENERAL VWMUCTJQN 
1 1 ARREEMT10N ?J8Zn.*  

I.P.O. =Indian Postal Order. 
-1.2 The number of vacancies shown may be incrf 
1.3 SC/ST/OBC candidates can apply against UT 

candidates. k/ST/68C'candidates need ap 
only. 
AGE LIMIT 

2.1 The age will be reckoned as on 01 -06-96. The 
oa) By 6 years for SC/ST candidates and by,. i 

By 6 years for Bonafide dispiaced GoWn 1 
4y 10 years in -case of physi~ally h&ndica 
Upto the age 40 years for 'RESERVI.S`I`S* '  

(e) Upto the extent of service reiidered by G 
Labours/subst'itutes provided that the,  
(continuous dr.broken) subject to the con 
Administrative offices of the Railwayorgi 
tive so6eties "'d Institutes upto 5 year 
upper age limit of 36 years whichever is 
Uppir a'gd limit-in case of widows, divorepq 
their husband but not remarried shall b, 

(g) Upto maximum age of 46 years for repaq 
to India on 6r after Ist June 1963.&nd 11 
F~~kistan (Now Bangladesh) on ~I r r-fter 

_kl/~How TO APPLY 
3.1 Candi~ aics should apply in their ovm handv 

~ ' twn (not in rwiril) on aew>d oiWitv ninin 

"..'J'A 4v 

RAILWAY RECRUMMENT BOARD: GUWARATI 
EMPLOYMENT  NOTICE NOI..  ~/96 

STATION ROAD, GUWAJEIA17-781001 
L---DATED: 20/05/96 

_30/06/96 
Applications am invited in prcsc7l7b-c-d-fo-rm-s-ob-t-ai-n-abTe-Tro-m any Important Railway Station 

or in proforma application given below (to be neatly typed In using one side only in s. standard size' 
thick 

, 
pap~r) for' the following ~emporary posts,likely to be permanent, in the Northeast Frontier 

Railway,  Applications complete In all re8pects along with required enclosur6s should be seii t to the 
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD: STATION RO  _GUWA_HAT-1- 
78 71T ~)IASSAM under certificate Of P03tingso as to reach the Board's office on or before 17-30 hrs. 
vQ9J WTO-6 7fFe  applications can also be dropped in the"Applic a* tJon Box" kept In the .RRB Office 

before 17-30 tirs. of 30/06/96. 
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE.kPPLIES 

* MUST CLEARLY BE WRITTEN ON THE TOP OF THE COVER PNVELOPES POSITIVELY: 

ICATEGORY 
1 14o 	XkME OF 	SCALE "STIFEND 	vAc~NCIES - SEX PEltIOD 	AGE 

THE POST. 	OPPAY 	DURING 	 ' OF 	AS 014 
_r!A W 	sC sr o8C T(rrAL,,f..L UA"G 0145-96 

1­ ~_  08 	T:-7-.X 18 W'30,Yra 4 
041  

SKw~oapher.(Efigli ~,041 	 O&Oi; 0 
'Appr. Junior t;ngln 
Sig/GrAl 
Appr. Signal lnspc~ioj/ 1400-=/- Rs. 1320b. 07 02 04'- Dlv' 14--  Both 24 months 18 to 26 Yrs.' 

t 	GrAl 	
1360/ ". .7. 

Appr. Tele Communi- - 1400-2300b. Rs. 1320/. 01 :`-02 02 02 	13 Both 24 months 18 to 26 Yrs.'- 
cation Inspector/GrAl, 

5, Appr. Tele Communica- 950-1600b, Rs. 960/, Oil. Oj 06 06 	23 Both 12 months 18 to 26 Yrs. 
tion Maintainer/GrAll 

6. Tr Asstt.Draftsman 	12DO-2040/.- R&1200/,. 04.91 01 01 	07 Both'12*months' *18 toA Ym 
(S.& T) 

17. Tr. Ekcthc Foreman/ 	2000-32001- Ra. 2000 ~~- , 01 01'- 	02 	Both 12 months,'20 to 30 Y7, 
Sr 	Deputy Shop Su 	t. 

. Appr. Mechanics (Elert): 1400-2300/- R& 1400/- 	OV 05 01 03 18 Both ' 24 months 18 to 28 Yrs. 
Tr. AmLL Draftsman .1200-2040J- 	Ps. 1200/- 	03' 01 01 01 06 Both 12 months 18 to 26 Ym 
(Eleet.) 

IR Tr 	(Ft-ct) 12r, 11 400?, 	-01 0 1  PA*h 24 ui.-.iths ~20 te 2~O Yrs. 
11. 1'r. Head Draftsman 1603-2660/- R& 1600/- -'01 UI Both 42 mciiths 1 20 to 30'im 

(Elect.) 
. 	. 	I 	I 	

., 	. 
i . 	: 

12.71rpffic Apprentic- 1400-1440/- 	rts. 1400/- 	06 	02 01 02 11 Both 24 months 20 to 28 Ym , - 
Commercial Apprentice 1466-1440/- fti 1400/1 	06 	02 02 01 it Both 24 monthl; 20 to 28 Yrs. 
Pli)-sioLherapist 1400-23W/: 	 01 	- - - '01 Both 18 to 28 Ym :. 

16.StaffNurse 1400-2600/-: 	13 	04 '02 07 26 Both .7 20 to 36 Ym 
16. Phaimasist 1360-2200/- 	 04 	01 01 Oi 07 Both ZO to 30 YM 
17. Lab Asstt 976-1640/- 	 01 	-.: 01 02 Both 19 t6 28 Ym 
18. App.'Mechanics l4OO­23QO/- RL*1320/- 	04 	0201 01. 08 Both 24 months . 18 to 28 Ym 

Fiect/DSL' 4 	
'-01 01, Both 12 months' 20io 30 YM 19. Tr. Deputy Shed 20DD-32OO/.-1 R& 	Id 

Supdt (Elect/DSL)'-. 
26. Appr. Mechanics 1400­2300/-' 	Fla: 13204"'. "'0̀4* .1 ~1 02 01' Hoth 24 months 18 to 28-Yrs. 

(DSL/Mech). - 
21. Appr. Train Examiner i. 1320-1350/-- Ft& 13201 ~ -1 06 ;03 01 *02, 12 Both 24 months 16 to 28 Yrs,', 
22. Tr. Asstt: 1200-2040/- ~ RL 1260?.,N.'Oi 	01. 02 Both 12 months 18 to 28 Ym 

-Draftsman (mech.).,.. 	 A. 

.23, Draftsman (Mccb) - '02 1 	2300/- R& 	 0 1 . 03 Both 24 months 18 to 28 im" ,  
0 24. Appr. Junior Chem i3 	2U6/- - Rs:.1320/- , 02 	- 01 03 Both 12 months 18 to 26 Ym 7 

Metallurgical Ass 
25. 7Y. Chemical 1400-230OZ-11a, 1400~ - 	02 .1 01 03 Both i2 months 

30  
22 i~ 	yh.. 

Mettallurgical Asat 
26. Tr. Deputy Shop _~~32'00/- It& ?900/; 	01 01 01 03' Both l2months 20 to 30 Ym' 

.Supt,d. (Workksho N 
27t Appr. Mechanics 1400-2300/- 	Ra.1620/- 	05 :02 01 02 10 Both 24 months 18 t* 28 YM 

(Workshop) 
28. Appr. ChiefTrain 2POO-3200/- 	Rs. 2000/- 	02 	01 - 03 Bo-h 12 monthii 20 to 30 Yrs. 

Examiner 
2e. Hindi AostL GrAl 1400-23DO/- 	- 	01 	- - 01, 09 Both 10 to 23 Yrs. 

I A 	.9 	/ . 	__ t2 	W uk-A-r. 	 nuo _RZ 
LANIL., 	-Ala- 19 e. 9R v_ 
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Vioin our Cor,vsl ~J?Ildelil 

BONGAIGACIN', 
J%IlIc 

III-'eting 	of 	live 	114JI111; ., 
Coullnillet.. 

,was held (in Julie 10. The 
itteeting discussed the iIIIPlV' 
1;CV11tation Of %Pcciat hi.1110% 
,.j%ec j,. up prograinine for pri-
mary school istudents in tlht? 
Iiijirict ,  slid asked till ,  Joint 
Mfector of Healtil st,rvircs to 
prepale a plan to cuycr all the 
mudents of DW LP%choo1% it ,  th 4* 
siLstrict. 

1. Athlit , 6 111~ !'*.:' 
1,l e p ti ty Cul(tlaissiuner 	A11111) 
Ahmed reque.ited Elie becAs 0 
various development ticpnrt 

I mentsi ' to submit future plan 0 
.fiction to  dvvelop tile district 
With locally avallable resources. 

,11 1 c Illeeting also decided to 
u(jjjqc .he water relfources 
available in the district. and tile 
community polyteilinic scheme 
I)f Ilongaigsoll Polytechnic fu 
the bencrit of Ille yo ' alit. 

lAiI]nd m -ence : 11le State 
Government has decided to 
elthfunce - land revenues u 

s CrV_1V 

XMIL 

MiS  
i(l) WF) I 	 singpfa(f 

boys creates'., bLudeyvL -5 
pungai g,,toll to%vo as per Land 	Sirkir convicted Abdul Ra'hinan 	

Vroin Our Correl,"l. 

Iteven .1p 11 1--tvse.%mikent Act, 	IN( monakochti, village under 	
IJ.ULIAJA4Nj Julie 18 — The 

agod lit between thirteen and 
1936. I'vople%%ho wunt. tosubotit 	Manikpur Police Station -to 	

0 
r I)uliajan and at different times 

o l ij ec t iulis to theenhanceltientaf 	"'Idergo tigorocs imprisonment. 	created q0te a sensallon lit the'oil;"*~f, 
Will revenue Inay do so within 	for qr-v ,!i ,. years and to pay a fine 	Altogether nine boys, all stud ~II`4~~ 
six weekr front tile date of 	of Its 50,M) or. lit default to of the locality, were reported misak-."If 
pil l,lictition or firixition notirl. 	undergo further - rigorous Lm- 	three were trAced Antj rescued by 
ca t i on lit flit! 	 pri~.onnient fur two ,  )*cars under 

.  I' 	 . A large number orparents, gufk, ~vj &It offirial prcss release, 	Section 447 of ll'Cror n 
; 
Ordering t, 

	

j..nwjcnV resentment : lite 	KA'wteswtf UW4 Of tic same 	educational InstAtudimbe of DuJIAJ A, 

ji, gi gaigaan Lavqers' Assoila- 	VillaP.c. 	 conveiied by the officer-In-charge 
titill  oppuscil the inisve to 	Tile w-cused Abdul Hahman 	Juli e 11' to discuss the situation 1110

~ , 
trunsferthera-ses under ItilifWaY 	atuicked Kantestvar 	while 	ptevention  of further occurence oflij, ,, 
Properties (Unlawful Posst-s- 	ploughing in (lie - neld on llic pollen hp%-(%. ruled Put the it k%' 

	

Ac', 1.%I.j -  Acci.'11:1tt 	Y,:tlnuary 2 7 , INSP ­;Ih-a LIN,— 	OAttemlilt otitilt il'i Ahe 
(:jail 

. 
It  \Vorp III ,. I I  Co lit pensat lu n 	I'li t: fljilred Kanteswar died on 	sulipected thitt some drug Lra.Mckv 

I 	Act.-Cunsumer Forum etc 10 	his %\-I*- to the hospital. 	lutvd these ada,le,sim,  wyl to c2r7 
i It IN Das, Public 1 1rosecutor Guwahati. A fewlittiun MIS 

	

f. adopted to this t iTec t In a 	tifilwared for the State while Sri 	'rho police administrAtIon hail V 
I  

meeting of the AssoCiutioli held 	M h9hinud, advocate defended 	and gumlians to 
be alen to keep 4 

	

er the president- 	ccused. 	 their adolescent children and to 
oil June 7 und 
ship or Sri Copul Chandra Dim. 	 they go out for private tuldon vAci;I  

	

WAVA"I 	
vt 

life Ini!eting exprewied tro-sent- 	 Theo.c,orDuLIaJ&jipQLICffVtA1 . 
ment at tile filove It alit. by tile 	 adequate Ntep; We licell I.Alieft a-M 

I'! 
 '
"Wiamadq1t r 	 ' 'w' 

1. , - , I . 1. 1 .11 . 

Government witliuut consider. 	 nilitsing buys. 
Ily A Staff Reporter 	-The namesof the'mistring boys il ' X r 	Ing the difficulties and fin3ncial S.,  I - 	

1 	
*7+ 

	

18—ThO 	 I 
I 	': I 
	

CjaagjX.MonaMrdltACheL1iA(lG)1 InI plications fur the litigant 	GUVAHATI. June 	
I' 	 A~, 

public. 	 ~ fagurc of tile N F Railway" Clw)mlX,GitAeshCh.Gogoi(14)Ck,.,",-' 
~ s to  appoint any of the 

	

Convicted for nIurder ! rh 	 Clwft V1 I and Ratul  G 
-essful c 	 (~ 4?  Cia, 16 suct 	andidate3 III tile 

r 	Session Judge, Bongpiga n, M NI 	 after, post of Stenographer even 
six months fioni the date Of 

	

op 	announcement, f nte view 	
0 

0 

rt-slilts,for tile puti)oie, hnsbecil 
~icwv.d by tile Vollselous 	Nllfthdrawal 

of-, :  as one more bid to deprive Preserval 1011 	h 	 GUNVAHATI, June tile I 	 . 111 (ligo-nuos peop)e of job. 'I 

	

nowr ooitni c 	opportimilies lit (lie Itailways by,.A 
Lentriti l'ollill1litet,  Incellill; U 	'l , 

0,11~ I Mirityan WWI, ?-if 	 kthe A..;sjun People's Frunt'huld 	t 

	

S (!r jC%I jt ur(. 	3owe ve-ited IfittirPSt, circles. for Utn,entV! and 	
At:cor 

. 
diig to knowledgeable 	recently here at KqrUI j3hawar, 	r. i 

(Ind". 	 nder the chitiritianslilp of Sri 

	

- The Kam. 	~0114-cpq, tile Railway Recruit- 	u 

	

LS 	Dllrtrti:3 ctatiod . 	 Holitam Termig, Gullertil SacroJ u,rihatl, hud 

	

j. 	rup district coirmiluee of - fit , - 	11o"d ,  G 	 it ry 	of ASIX 	nnd* . ' MI-A 	C I 
As!wm Pr"3 Gorrespondent!, d(w lired t(-n ge neral, t wo euch or. L 

	

J 	 media e-:wIt.h- -,  thc- Sclieduled Caste, Sciieduled,,  demanded 	till 
drawal of Army Operation In the 

it; on June 7 in front or the Circle Tribe and OBC Category candi- 

	

11i 	Office (if lialashari lit piolpst 	tiati.s. eligible for the post of 'r State, 3ays a press release. 

	

r. . tgninst tile killivgs of Parnit Kr. 	Ste;;ographer through a new.11.1 	I'lie meeting attended by Ali 

	

.on I)ecember I - tile newly elected NILAs of ASUC 	14­,;~,41 

	

of 	DrLs. - Exectlfl% -c Editor of 	li:il. r notification 	 ­ 
 ; =.- 

t J'~ . 1995. MOU 	 -esentntive 	 i 	I 
&otniya Pratidin, Pabitra Nara. 	 of these j0; i and repi 	.3 of other 	., J  

r  j!! c nistituents namely Autotionly 

	

50 	)--,in Chutia. Dipak Surgiyari and 	#C14- ci s W(.I .c local youths. 	V 	 1 ,  Ing ' ' 	
. 	

, de.qpite there Wng sonWill Demand Situ 	Vorunv.7,t jit 

	

lit 	Manik DeurL 	 h, 
r. 	 tile j)osts, thi 	(ADSF) hiiiiirig MImAg - kebang 	W 

South Hainrup Prem Club. :varancii:F agalinst, 	 I 	 ". , . 
"i . (MMK a 	-CI )I(M-I.) 

	

it 	South Kainrup New Writers and 	V 
ltnilv;ay authorities have' 	 'T~ it 

discussed. 	lit-, t, 	pt 
J)" 4 "I 	alicgedly . show fig 	It?'  I., tiun 	

re 

	

ri. 	Artists Assoclation. Dalillala 
j,IiitJi:irjya Md, Azarn AnIu2j)-oli 	bit. , i(,st it ,  absurb on,. of tile 	tical % situation"'lor,. tile 

	

-tf-d randidates, allege Lit 	arid tile Orgill) Isa'doll III" 
	t I u n 

mid Wokitin i(Illilrill) 

14,!;1. 1 Wit 	thso !,;It til. 	 of APII and Wait a
,  

"'I  fit'  1  ..... 
ting bmucs lit -!I)(=, 

di pnnqe.nI. 
py-Lqll-d 

	

111"1 1-1: 1 tio 9~ "f 	1: t­  !! . I ~, 4 I't. 1:9 .,.: A111i 4, 	 ed At iny Operutil-9 io OW SI: 1 ~ 4 ! 
Io 	 . 	I 	 A F N Hi t 11-1 IMIlle of ~olviog t lie I , , 

:vt 'Inoxt. till flit( 'In',U ,  i f 	 :tv 	k 	rt  

a 

1 *1 wit 0 1 11 CGI I t-q1tillill-fif 
AW(A. JUIIV 18.- A wurl 

oftiallil)(i 

lit-IlI 	recently al 	tile 	liort 
culUiral Ve5eal ch Station ,  9 ;11  
i,tic-111. 

Partkipati,19 i it the worivilit 

	

po ~st, 	Or 	Ali 
Ol GZ11.111111i 1"I'llive 

sit y, exp!l~;Iwd the!;igilificalice 
Iguo.boo UsV. 

1 i t.'.qatrd that bilmhoo Is III 

deitribed ;,, j  grei-jl gold' lit 

illit)(11 of the j;oot 1)(, Oj)t " if ,  
jj, 11: 11 ~t l  I~ j l all giji, .~t: , sccia 

'I  ** Pro",  - :- 1 , )r Iliswunnth Ag 

tj:titral Cililti,4' And S: 1  I"' 
11 1:j i 	Iii-ifritt All, 

~ if' Vr' 
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A 	01, -11" 1 - - I t Vo !;(!(.L or 	GOVL 	of AS Sam 

1.1.! 1 v (I lltojoct- 

1111AV 

(Mi l l I Rhill 
t j 

1~ 

e 

LO 
PP(Nir botorcan i"LOLview board 

t ...... ............. A. 1%1 f or Hip. pos t 

All th" COrtil- i-CaLes & OLlwr t unUmcnial-q will II,-Ivc to I)c 
I"'MP)III il I t-mv) wi th -I brief hiodal .I 	 a Cronned 111 c li all  

of III. 	30/_ ill F- lv(.)Ilr of* Chairman J.K. ?, AR13ociates ,  
GimalinLI-24. 

cmididatc, will l lzlv(, Lu deponiLe -Ill cliflounL of 
As. 15.00(1/ 	 011d IRS. 5,UUU/ - '-1CCordjjl(j to 

rhe (Iradc,  ar, 5vcuriLy monvy j.11 f,j,vnIII* ()[ j K. 
	 Co-op. 

1 ,1 31. AL Lhv M~!;am Al)(., y Co-op. Malik Ud. P ,111bazar wiLhIn thf-:b Ore Lb 
llom Llic daLl.,  of' flub-'e0oti. OLhviwjfj L, Lhe q(., J(?cL1011 will be 

trcal:(~ (] ar, cil l, cf .1l e(j. ~ 

Ll. 0. 

2 )  '11me krvper 
J As!;tL. Time keeper 

SLorf? h-eq)(?r 

~Ovlw r 

hOA 

J.K. Sol-kia 
J-Y, .& Associ.atc, .,; I ,c x til v  .x Co - op. Ltd. 

P.C. Obruah lit),1LI, 

Guwahati-24 - 
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1 , (Jlj Ale  A . Ill *e  jo llf It) Il se jjtA,,* jefollS aloll (0111,111* 1 1ti, YOU Aft 

	

'41 111. -1 oil, .11 	off 	 A 	i 
p o 	ollijol I sowl sit Ilillf-11 411111 11 1 111`14 1 011 	orow-Jell hs AI-IWAI list a willtirnlotimootilliliolIKIII foll Ih# (k 

litrw at ttw vwnipe 9"ll kwkyw. 
It  I on  e, 	jo , 	c tin I r o candid0t0b 	r it re 4UQI.s to 

tl 
t 	 Ji 

will I 'Ill. 1 h4l 14.1 

	

1 -JIN I~ 	
7orl ~Atnff 'V 	I 	YJ 

441-Inq 
vi'l q.-TI I HAIAL & ADUACSS 10'  

mat vt I 	l6l;, 4j N I'( 	l6o )T AN AGAR ' fit so 
A M AL I UAOU 3U "l  A H.: r I I I 	 PLEASE PAST E 

U I S I A A A kV 1 11 	 YOUR IIECENIF 
207 

	

PASSPow SIZE 	 t, 	pit 
P't n PHOTOGRAPH IJEREJ~I'tjr4soj 

1 
ql

~ 
0,;  

Ilk ,  
o _jf),,Aj4jpU; :JU. SJCIETI 

C -ILL I . A  Is 	 WRE L U L K 	 CANDIDATE'S WONA;,.  

t L Al Ù  I N P. j it U so, 	 (lo J)o signed in Um premnots d. IrNVOW) Iii 
N9 J20. 	 i ,,*;  NO 

Ulu- :-s:1i% #j  
0,41 

4. sl~ ; 	lki INVICULATOR'S SIGNATURE 

Instructions 

qqj III "I'm 1 41 SP4 st:q 4 'I'll mlloflA --jim. e q*T?m 	Hease bilmg tims r,311-kiallor in original wIll yoor roaceirt passpon 
4 qt 	vze  ;i tKA0jjraW)  l i f il o y  pastled on it, A Wolilet VvIng inlofirwon.ol?, fI j  q: l',.ist 

NA- Imi 4,T ilm.( wil 1 Tal,  1114 (If III  114IN 41 	
. , , , ~ , , 

atmil Ityj IYN of 10512 you wig t)s towig is, 611cloo6w. study 114S.'Xit; 	4 ! 4" 
to booklet Calufully. 

listor In the examinetlon hall. 

	

,;Iimw,ql 4 in rm qx 	elvdkode 0.  

HandlOrver INS C411111-1411 1111f 10  the Invig 

	

1*1 11 Yuurs faithfully. 	 . A 

IA RA A. 1430 Mrs 	nhp 

zq sial-sr4im (wwi) I Deputy GenefW Mal ~090(JOW 1 ~1 1  

	

(1.1141 	44r~ 0014 -Mjr j(q -.1 qlil 11,111114 1914) - - - - --- - - - 

(Illva-m dulach 1110 Wti011 Uoloisir Lind tulain it with you) 

Iqw-tf= AIR-INDIA 
For SC/ST 

AW-ANDA.-Call lell-Ir IJf wititi. 	 i 	 I is ' 

	

,n llmammaiion 	 T, ­4! 
.1 1, : P K JIA ~ R Sa R&A 

Narne 	 Amount Rs. 

	

i 	 vi 
(oor.a4v 4 w-qwl 44 qj) (for l6inibursemem) I ifthl. , I "Pi  ti .1 - ~'t 

"Itzlid it Umu( Candidates Signature 	lih 

At 4'I'd IN1 11.1 01 ,41 4 Irl'T4.1 to ;  

"01E 	! ,,ble wl­  (I J.11. 1 i Ill t1w written irmisi4mlioll wl:l IX intimaled diettly. Ab-India w~ll not ellteltaill 

A", 	 III Ilse. fujild 	
i 

J, 

I 
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I  lie Assam i f ioune. bunday. be ~tember 8. 1996 

n A IRIUAILWAY NOTICE 

se t * 

a GVWAHA it 
0 

jany RECRUITMENT 

BOARD: GUWAHATL 

NO. RRB/G/4 1190 
Date: 05.9.96.' 

NMICE 
Sub: Canceflation of Recruit-
ment-paneLs of Stenographer 
(English) In 5cale.Rs. 1200- 
2040/- under Category No. 7 of 
Employment Notice No. 1/96 
dt. 26.4.95 and Craft Teacher 
(Bengali Medium) in scale. 
Rs. 1400-26W/- under Cat 

No. 6 of Einployment Notice 
No. 3/94 dt. 19, 1 2.94. 
RaflwaY Board vide (heir 

letters No. 96/E/(RRB)/2r)/ 12  

dtd. 7.8.96 and 96/E (RRB)/ 
25/13 dL 21.8-96 have 
canceffed the Recruitment 

panels , or Stenographer 
(EnglWi) and Craft Teacher 
(BM) mentioned on the above 
subject due to various irregu-

larities. Hence the Recruitment 

panels 	o f 	Stenographer 
(EngJisli) and Craft Teacher 
(BM) stand canceHed. 

(13. Kalita), 
Chairman 

Railway Recruitment Board, 
GuWahati. 

RNI 1328/ 1. . 	- 



10 Application I to 8 

2. Verification .9 
316 Armexure A. I 

 Arme'xure A.I.1 
3  Amexure A. I I-- 

6 
7: 

Annexure A.III 
- Annexure A. IV 

8. Annexure A. V 
9 0  Annbxure A.VI 
10. Annexure A.VII 
21. 
12. 

AyAiexur e A.-VI I I 
Annexure A.IX 

13 0  -Aimexure A.X 

For use in Tribunal's offic-e 

":1 	- 

C6 
A~ . 
	 C 

L 

IY--'THE cl~b:t 
	

~RATIVE TRIBUNAL 

Title of the case : 
	

O.A.No. ~ P-  of 1996. 

Shri Pradip Kumar'Sarkar - ... Applicant. 

Versus 

Union tof India.& Ors.. ...Respondents. 

.An Application under Section 19 of the Administrz~:Live 
Tribunal's Act, 2985. 

1~ N  D E  X 

S1.110. 	Description of enclosures  __2gge :Lro. 

Date of f iling 

Registration No. 

Signature. 

Pw  0"4 	KU  mo' -K 
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A  

PARTICULARS  OF-THE APPLICfiliT 

Shri Pradip Kumar Sarkax 
S/o-  Shri Paresh Ch. Sqrkax 
251/B, Cehtral- Gotanagar . , 
Guwahati-11. 

2- e 	PARTICULARS  OF  THE,  RESPONDENTS 

Union of ' India re -Dresehted by 
The Secretary to ~he Govt. of India, 

U  Ministry of Railways, 
Nell',Delhi. 

~r(p) - General M.,anage 
N.F.Rawilway, 
Mnligaon, 
'G uwa hat i 11 . 

Chairman 7  
Railway 

, 
Recruitment Board,' 

Guwahati_ 

Member !~ecretary,-  
R.-ilway Recruitment -BoQLrd,. 
Guwahati-l. 

30 	P.OTICTJLARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATION IS  MADE 

This application is made. for implementation' 

of recommendation of the selected candidates for appointment 

r4s-stenographer (English)' in.t .he scale of pay Rs.1 ~00_2040 

TIJ) .  vide  Employment Notice No.1/95 -'Category 7 (Annexure A 

ii. 	Restraining the.respondents from completing 

the process of employment notice No.:L/96'Category 1 

(Annexute A-VIII). 

4,** 	JURISDICTION 

The applicant declare that the subject matter. 

against which the applicant want redressal -is within the 

jurisdiction of the Tribunal. 

Contd....... 

P, 
r] 
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LIMITATION 

The appjicrait ,  further declare that the 

application is within the limifuation. prescribed under 

section .21 of the Administrative 'Atrbunpl Is Act 1 19,85. 

FACTS  OF THE  C~SE 

6.1 	 That- the applicant is a- citizen of India 

and as such he ,  is entitled to all the -rights and privileges 

gparanteed under the COnstitution of India. 

6.2 	 That the applicant' has passed the matricula- 

tion exami net, ion' 1n:,.t,he_oZ, ~az 1986 andB.A. in 1993 and 

has obtained diploma in typing and stenography. The 

testimonials are enclosed in this application and m'atked 

as Annexure A.I l 'A.I.1 and A.II. 

6.3 	 That the respondent V16.3. made tn advertise- 

ment for testing czindidates for -stehographer in the scUe 

.of pay Rs.1200-2040 through advertisement No..1/95 (Aiuiexure-

A.III) where it was clearly written under the clause 12 

of general instructions that the no. of post of stenogra 

pher mo~y be increased or d.ecreased. 0 
0 

6.4 	That the applicant in response-to the' 

advertisement ma-de by the Respondents on 26.4.95, as 

appeared-in The Assam Tribune had ~Lpplied for the post 

of stenographer. The said- advertisement runs as "mploymei -it 

Notice No.1/95 Category 7. 

A copy of the s.aid advertis -ement is annexed 

and mqrked as Annexure A.M. 

PI-e-O-AT 
	 kaj-( Contd.000.0 

ki 



3 

6i.5 	That the . .applicn-nt. mF,, de application for 

appointment as stenographer et, the scale of pay 

Rs.1200-,2040 giving nll particulars such as' academic 

q 
.  ualific4tion, age,proof ceri tificate, Diploma Certifi-

cate in'typing and,stenography etc.. 

6.. 6 	 T hat the respondents being, satisfied with 

,the requirerm nts of,the.candidature for the post of 

stenographer.as  noted-,above call-ed for written test.., 

fixing the date as 27.8.95. 

A copy Of the.-  call letter,,is annexed 

herewith and marked as Annex4re  A.IV. 

6.7 	 jhat.e_5 p e'r .,t h e- call letter - the applicant 

a eared 'in the written test )  did excellentin the Pp 

examination and became. s ~uqcess,f ul in the.test &nd 

accordingly the applicqAt,,was called for speed test both 

in ty ping and steno&aphy and-this was held on 4/5-12-95. 

A copy of the call letter is annexed 

herewith and marked as Anxiexure  A-  V. 

6.8 	 That in the speed test the humble appli'cant 

did excellent and accordingly he was declaxe-d'successful 

and thereafter 'the applicant was ca lled for a' . viva-voce ,  

test and in this te.st held on 8.11.95 he als'o became 

successful and was.selected by'the respondent No.3 

and rbcommended'tb,e name-of the. applicant to Responden ,6 

196.2 for' appointment. In view of incr'ease in.vacanC7, 

the ...... *4 

04t 
Re  ~_4 
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the respondent rightly and validly recomnended the 

name of the applicant alongwi.th  15 others for appointment. 

A copy of the said recommendation contairin-9 

the name of the'applicant alongwith others 

is annexed herewith and marked as 

Aimexure A.VI. 

	

6.9 	 That the written test, speed test and 

viva-voce test were conducted by the &-tilway Recruitment 

Board headed by the Chrirman ~ which is an s~utonomous 

body like any' other Railway Recruitment Board in the 

country. Moreover, one responsible officer was deputed 

to the selection board on beho-If of the Respondent 

No. I and 2. 

	

6.10 	Th:~t the applicannt begs to state that 

r~, per advertisement dated 26.4.95, once the candidate 

.is selected r U ,,,fter going through all the st: , ges/tosts. 

viz written test, speed test and viva-voce test and 

when the name was recommended for appointment as steno-

grapher, the Respondent 1,-.-o.1 is duty bound to . appoint 

the appi icant in the existing vr,,.cancy of 'the stenographer. 

	

6.11 	That the applicant begs to state that 

though final list of 26 candidotes including the name 

of the applicant i.e. Annexure A-VI wzas recommended on 

0  9.11.95 to the Respondent No.2 for appointment 7  the 

Respondent Yo.2 did-take no action on it and the applicant 

was at a loss of having not received the appointment 

letter. Even the resentment/inaction of the Respondent Ho.2 

Re-aA 

0 



5.- 

was echoed and re-echoed i n the news paper..  Copy 

enclosed. 

6.12. 	 Tha-t -the kppl i cant made representation to 

the Rezpondent No.,2 dated 10.6.96 requesting him , to m,)~ke-

appointment of the applicant, 

A copy of the representation is -annexed 

herewith LInd m~rked as AEE2xure -A"VII. 

6.13' 	 Thnt while the applicant was anxiously 

wr_, iting for the appointment letter he was surprised t6 

see the advertisemelit Notice No.1/06 doted . 20.5.96 

where therespondeyAus wanted to test 8 candidates. 

This radvertisement expperared in local'news pf,: ~~pers including 

notibe board and runs .  as categ*ory No.l. Having seen the 

advertisement ~ t,he anxiety of the applicant was multiplied',;- 

and' again he approached the respondents and no response 

at -j,11 was Ahere -  'from the respondents. The igpplicant 

believes~ that some foul play may take, placje in view of 

,the advertisement No.1/96 dated 20.5.96., 

A copy of the advertisement noti,ce f~o.1/96 

is annexed and marked as Annexure A.VIII. 

In this connect -i'on, the v.pplicant be.g t o stz-,,te -'thE?.t 

alongwith him there p-re 1.5 other ccjididrtes also duly 

recommended for ap 	 ographer pointment to the post of sten 

and while none '.of the recommended Qn..ndidP_tps is appointed, 

publication of another advextisement is creating suspicion 

T ther beg to st;aLte In this connection 
:Uhe appl i.c ant .  Ur 

thr_t there was another'.Employme ht Notice No:2/95 C&,tegory 

No.]. where 21 candidates were recommended for &ppointment 

P 	
kOL4 



of of f ice clerk in the scale :of pay Rs*950 	.1500.. and 

all of them were appointed though thpy were 4ppeared 

in t he tests subsequent to the applicant. 

.6.14 	T hat t hb. appl i cant beg to state tha-~_the 

s el ecttd- on of the applicant i s.  valid-only upto one year 

7Ls per existing rule ,of the .  respondents . 

70 	G  R  0 U  N  D S 

7.1 	 For tha t in view of the selection as per 

Annexure A-VI 7  the applicant was sure that he would be 

-its and as. such he did appointed. s oon.  under 	he respondei 

not make. any attempt for -~ppointment in any other 

departbent. 

7.2 	 For that the applicant got an.offer in 

Apex Bsnk as store Keeper -and -,Iso he refused the post 

of Cabin Crew of Air India 	in view of -the f&ct that 

he has blready been selected in .  the office of the 

respondents. 

Two documents in th.is..connection ar e 

enclosed herewith and mar kt- d as Annexure  A- IX 

and Anftexure  A.X. 

7.3 	 1~or.that injustice W111.  b e done to him 

if immedir,.,te appointment letter is.not issued. 16ore over 

alongwith thhe applicont 	the whole family will,suffer 

adversely. 

t,her pf the'a 7.4 	For that the fr 	 applicant who 

has got a very good, and /~recordable,. service will retire 
from...., 

PW_ al 
kJ 
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from the service of railways and there viill 'b e r.,  o 

earning member to look rfter the family. 

For -Luh,),t the advertisement 11o.,1/96 as 

referr6d in Annexure A-VIII'is'ill-conceived,confusing, 

con~licting,. , coritr-,)dictory', inhe-rmoneous. and actii.-ig upon 

it will beillegal and uncalled for'.and the applicant 

firmly believes that'this Hon'ble Tribunal will direct 

t~e respond~nt Yo.2 to implem 
I 
 ent the recom mendation of 

Respondent No.3 and 4 (Annexure A-VI) and in the event 

of non-issuing such direction, the applicant will be 

deprived of the right of apDointment conferre*d upon him 

after the.selection.. 

8. 	RELIEFS  SOUGHT  FOR 

In -view of the facts and ciri cumstances of 

the case the applicant prays for*the following reliefs 

Tk')j,-t the,applicant may be appointed with 

i.mmediate effect with a direction to giv.e the seniority 

from the date of recommendation for appointment i.e, 

dated 

Rhe respondents may be directed not to 

implement the tdvertisement No.1/96 (Annox'ure A.VIII) 

tiil the applicant i-s appointed.- 

Any other relief/reliefs as this Hontble 

Tribunal considers fit and -proper. 

Contd....... 

I i /-) 	~ w4, kgk 
-Pw-~ . '\~ - - 
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IFTERIM 13ELIEF PRAYED FOR 

That during pendency of t~e disposal of 

the application, direction MrLy be issued to the Respor), 

~ents to appoint the appl-icrn't with immediate effect. 

That thexespondents may be directed not to 

appoint stenographer against advertisement No-.1/96 till 

applicant is appointed. 

.10. 	WHETHER ANY OTHER APPLICATION/PETITION FILED 
BEFORE ANY OTEER COURTZT IBUNAL 

The-al~plicant beg to state'that he hts 

not - filed any other case application before any Court/ 

Tribunal. 

IMMIDIES  EM~USTED 

~ The applicant , beg .  to state that he has 

exhausted all the' remedies and there is no other alter-

native but to , approach thi& hon'ble Tribunal for justice. 

12. 	PARTICULARS OF THE POSTAL ORDER 

Postal Order No,3 

Date :'2 	9 -4 

Issued by 	(~,-elb, 
Peyable at 

13.1 	An Index with particulvTs of enclosures is 

enclosed. 

14,. 	PARTICULARS OF  DOCUMENTS 

As per Index. 

Verification ....... 

J 



V_E R I F  i C A  T  I N 

I, S~Iri Pradip 'Kum jar Sarkar, son of.. 

Shri Paresh Ch, Sarkar, aged About 26 years, by 

caste. Kayastha l  by religion Hindu, resident'of 

Bly. Qr. No.25'1/D, Centrra Goti),nagar, Guwahati-ll 

do hereby solemnly affirm and verify that the 

statements made in paragraph I to 6 and 8 to 14 

axe true to my knowledge end those made in pcoxagraph ,  

Tof the O.A. are -true to my legal advice and I hr,,ve 

not suppressed any. material facts. 

AND I sign this Verifica-tion.on this 	1,C day 

of 	 1996 at Guviahati. 
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1,986 
High School L,eavinq Gertificate Examination 

( Date of announcement of result 22.7.86 ) 
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ASSAM GOVT. REGISTERED 1989 

GOSALA, GUWAHATI-I I 

DiQ10MC For snort~nonci 
ENGLISH 

Alu Certified thdt Sbri / 501 ftys ..... Jr.A..11.R.J.~ 
mg Sarkar 

............ 

55or, / ddU Oter / w0l Of ....... X..~X..qk 	 ....... . ................... 	 .......... # ............. of 

C-U Bina Type-Writing Institution 	 A. Ch eu i 
........................ 	 S. a in .......... ................................... 

duig pds5ed The fiDdl exdmindii0r) Shorlbdnd English 	 .................................... 

words per minute. 

I CONSIDEQ HIM 1­~P QUALIFIED TO UNDEP-TAKE THE DUTIES OF A STENOGDAPHED. 

Dated..'t 	i al".. 	 In-charge 
-VVRITING INSTITUTION, the ... 26-09-~~

j * 
9 3d 	 BINA TYPE 

GOSALA Principal 
B.T.W.1 G u w a h a t i - 11 

OWWA.Lh, 
M­  ' 	

t,  =17"11,  V-10-M, 177-volo-_  M-01 

fij-~-S*-4 
00yVJ)j7)5 ~ 

Assm Audiat offlcer ,  
N. F. RLY. 

M,lif, ,non , Guwahati-11 
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ir 
loviting 

ED, 1989 ASSAM GOVT. REGISTER 

GOSALA, GAUHATI-11 

Diplomm ]For TSrpe-Writing 

ENGLISH 

Pradip _rKuncnr  Sa-rk-pr Certified that thave examined Shfip3ml/lOw, 

Son/de"g4tafhvi4e of 	?n.L e,_Qh  Ch-  Sg-rk,-,r__ 

who has been trained in the BINA TYPE-WRITING INSTITUTION at 

words in tVpe-writing ENGLISH BLIND and can type 	40.0 (.Ourtv). 

per minute. 

He/84w has a fair knowledge in Tabulating work. I CONSIDER HIMIHE 

QUALIFIED TO UNDER-TAKE THE DUTIES OF A TYPIST. 

I n-c Nha '  e _H 3-? 9 Dated 
-WRITING INSTITUTION `2 	 BINA IYPE the .  7.7),L ­J~ 

, 4:  ~ 	 GOSALA Principal 
G A U H A T I - 11 BTWI. 

N. F R7 
hirlipl"In' ('UW 
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conipe,  ell 	teach Of 
As!~anlcse Medium. AGE: 20 to 40 vears 

<'AIt',G( RY NO. 5 : ASS17. TEACHE 	R E-1 
:011AU,WAY NOT-ICE 	 (CWWk"lEJ?CE ~\7 1TH SPEC'IAL PAPER BANXIN L'n scale 

5.1 

EA. R 0 IAVAY RECRUITMENT BOARD: 

GLA,- VAIIATI 

n 
S GUYVAHAlf 	Station, fl'oad, Guwahat! -781001 

Date: 26,4-95 

NO. 1,, 95 
PATE OF PUBIACX~JON: 03,*5 1, ()5 
CLOSI NG DATE. A6 .'.95 

Applications are iiivi ~vd in 	 form 

obiainable from the important Railway Stations or in a. 
proforinaenclosed livrewith (tobe neat.lyty ~)ed) in astandard 
siz( ~ ., , t.hick paper, only (in(! side) for the following temporary 
po.,~ t.s li ~ vly to he permanent oil the Northeast- Frontier 

Railway. Applications c 
, 
omplete in all respects along with 

n. ~ (Jilired enclosilresshoUld besent.to  the Assistant Secretary, 
Railwav Recruitment Board, Station Road, GuNv4ttatij~8 001 
Tus'sa—m  —m—id-el- —vertificate of posting so as to reach the Board's 
office on or berore 17.30 lirs. of 9,6/95. The applications can 
~dso be dropped in [lie "Application Box" kept in the RRB 
Office before 17.30 lirs of P.6.95_~IPLOYM 

- 
ENT NOTICE NO. 

AND CAqTG R JN AINST, WHLC _!_U_AQ__ 	H_.1HE._dAND1DA2:E 
ATPLIES MUSTCLEARLY BE WRITTEN ON THE TOP OFTHE 
COVER ENVELOPi-,S POSITIVELY. 

DEPARTMENT: MANAGING 7 BRANCH : 
CATEGORY NO. I : ASSTF. TEACHER GRADE -1 

(BOTANY) in scale Rs 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but .  likely to be made 
permanent.. No. OF POST : I (UR). QUALIFICATION : IInd 
cla.ss Master's Degree in' Botany. (ii) 06iversity Degree/ 
Diplomain Education/ Teaching or Integrated twoyearspost 

gradLIatC course of Regional Colleges of Education of NCERT. 
(iii ~ Competence to teach through EngliA and Bengali 
Med i it in. AGE : 20 to 40 years. 

. 
CATEGORY NO. 2 : ASSTT. TEACHER, GRADE. I 

(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali 
Medium Railway Higher Secondary S(hool. Temporary but 
likely to be made permanent. NO OF POST : I (UR). 
Q1 , 1ALIFICATION: (i) 11 Class Masters Degree in Physics, (ii) 
University Degree/ Dipluma in Education/ Teaching, or 
111te,orqted two venr t~ 	 ~xrndliate cr) 

, 

urse of Regional 
R  

through English and Bengali Medium. AGE: 20 to 40 Years. 
CATEGORY NO. 3 : ASSTF. TEACHER GRADE-11 

(SCIENCE) in scale Rs 1400-2600/- for Assamese Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST 	JJIR). QUALIFICATION : (i) IInd class 
Bachelors Degree with one of the following group of subject. 
45','_1 marks can be considered equivalent to IInd Class where 
there is no demarcation 6f class in Bachelor's Degree. (i) 
Physics, Chemistry and one subject out of Maths./ Botany ~ 

Zoology. Or (ii) Botany, Zoology and one subject out of 
Physics/ . Chet-iistry. (2) University Degree/ Diploma in 
11-'ducation ~ Teaching or 4 years integrated Degree course in 
Regional Colleges of Education 4 NCERT (3) Competence to 
teach through Assamese Medium. AGE: 20 to 40years. _. 

CATEGORY NO. 4 : ASSTT. TEACHER. GRADE-I 
(COMMERCE WITH SPECIAL PAPER 130OK-kEEPING & 
ACCOUNTANCY) in scale Rs 1640-2900/- for Assamese 
Medium Railway Higher Secondary School. Temporary but 
likely to he made permanent. NO. OF POST : I (St). 
QUA1,1FICAT[ON . [Ind Class Master's Degree in commerce 
with special paper Book-Keeping and .  Accountancy. (ii) 
Universitv Divloni;_,  ~ in F"chication.- Teachina. - (it- 

R.-.16 ,10-2900 1'- lor Assarnese Medium Railway Iligher 
Scc ~mdary School. Teinporary but likely im be niade 
permarient. NO OF POST : I (SC). QUALIFICATION :(i)llnd 
Class Masters Degree in Commerce with special paper 
Bankin & (iil Univer'sity Degree/ Diplonia in Education/ 
Teachilm. or. Int". rate(] two years Post Graduate course of 
Regional College-s of Education of NCERT. (iii) Competence to 
teach through Assaniese Medium. AGE: 20 to 40 years. 

CATEGORYNO. 6: DEMONSTRATOR (PURE SCIENCE) in 
scale Rs. 1400-2600/- for English/Bengali Medium Railway 
SC 11001 . 'Fell' PO r',Iry but "-eiy to be made permaneut. NO OF 
POST : 2 if-UR, I-SC) 'I QUALIFICATION : (i) IInd Class 
Bachelors Degree with Physics, Chemistryand onesubject out 
of I lo ( ,illy! Zoology. 45% marks can be considered equivalent 
Lo lind Class where there is no demarcation of ClWss in 
Bachelor's Degree. (ii) University Degree/ Diploma in 
'Education/ 'reaching or 4 years integrated Degree course in 
regional colleges of Ed lication of NCERT. (iii) Competence to 

theough English and Bengali Medium. AGE :20 to 40 
years. 

N 	STEN_% 	 n cafe RAPHEIZ ~ (ENGLISII)l s 
1~ nm 	NO OF POST: 10 (UR-5, SC-2, ST-2, OBC-1)' 
(~t l  A_lJ t~ IC,XTiON: Matriculate. SPEED: 80 W.P.M. & 40 W.P.M' 

I in Shorthand and type-writi 
i 
 ng respectively. Knowledge of 

Hindi Stenography is an additional Qualification and will be 
given preference. AGE: 18 to 30 years. 
DE'PARTMENT: MEDICAL: 

C-Xrl~GORY NO. 8:STAFFNUI?SE in scale Rs, 1400-2600/-. 
NO. OF POST: 14'(UR-8, ST-2, OBC-4). QUALIFICATION: The 
candidates must have passed Matriculation or its equivalent 
;examination and possess a certificate asRegistered Nurse and 
Midwife having passed the three years course in General 
Nursing and six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Couned or B.Sc. Nut-sing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to spcak in English, Hindi, 
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/STcardidates. Both Mate/ Female 
can'U~ idate,, can apply. 
NB: 

Vppe.* ag-,  
communities/ categories of candidates have been given by2 
years besides the age relaxation given in pam-2. This 
reiax.ation is applicable for 2ye ~rs with effect from 15.7.94. 

(il) The Candidates must have acquired the essential 
qualifications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eligible to apply. 
.1. 	GENERAL INSTRUCTION. 
LI 	ABBREVIATION USED ; SC - Schedule, Caste, ST 

Scheduled Tribe, UR Un-Reserved, OBC - Other 
13ackward Class, I.P.0 Indian Postal Order, EXSM 
-Ex-Serviceman, PH-Physically handicapped. 

1.2 	The n 
u  ill 

her or vaeancles.~~iown rna3~ be tncreased a-r (..cr( ~

a.sed 
SC/ST/013Ccandjda 

' 
tes can apply against UR posts but 

they will have to compete with UR I  candidates. ,  
SC. , ~;t'OBG candidate4 need apply strictly again., 
their respective vacancies only, 

2. 	AGE LIMIT: 	 4;r 	 I 
I 	The age wih be reckoned as on 1.5.95. Th e upper age 

limit is relaxable as under:- 
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FZ.~aLWAY RFCPE..0 %d 
Certificate of posting 

P 16. MB/G/41/10 

CALL LzT11~aVj*j-XLjT CARD Fog'"Tlit WRITTEN 
CVA,T,SGUAY No. 	FMPLUYMZ;NT 

140TICE NO. 

TO 

'YOUR ROLL No. S 

This is Your all letter/A~ Tnit__C ---for t 
xC written e 	natiQn for the p9st 

of M:W, irl~ scale R3, 
Caterjory No, 	

under 
on the NjF.Rajjway. 	 v PROG mE OF  WRITTEN  EXAMIN.ATION  I.,:-  AS 

T11q.6 	 Vy EN  Uy  Z 

,4 ,  ~efo~L,&Lj_ r1cl tn5armn AnA r-nnAi.tionS  must 	/z, 
::2r_TvLi.anr-e. i 	 - ____  LDe  noted for  strict 

not be admitted to this w thir, c'-Q. 3-  1 1 	 ritten exwnination withouc- 

	

e 	r/"cknit Card an 	 -I A- 

2-- Your Can ,31-dat:!Ire h8s been accepted Provisionally and i s sub 1 ect t:r) rhec~* - 	i  and r- 11filinent of all con(:jitions laid  down is the 

I-P YOU DONOT PJ"FIL THE CONJDITIUNS AS L,&I.D DOWN IN THE NOtTICE., PL6~,~,  IGNOAS Thds*Q~LL LETTECV~~-IIT DLLO) Nr)T Apc~ ER ] 

4 *  Cinly  tjjf~, 	
Aid;7te.,- in the writ'ten ex.*-zinzLioa wil 1 bc- raj . 1 rcl  fo 	 ai 

rl` ~he Viva- -ce te s4--  I 
yot) 	)-P a- tb de~'r;~q your own travel lii~g-_ —expence .'f(:)r UR/OBC cand.1 dio, 	1  14  1 , I 

Proa ~,hirq he Chairman/RRS/(3.Tt and other off_~ Cials Of 
4~ ref_- tly or indirectly by a candidate or anybody on 

'e,ques--ing under considexation for the reqru 

	

I -I- 	 itment will "ar, 
~~,_date i-able for di sqz~ ali fl cation. 7* 	the '~ ,andidates and the persons engaged in conducting the exaluLn at*,  

bP- C-111owed 
:e k n~ silr:~nce must be mzlirtaiined in the 

un'f ~A- 	t'ate ~--CtiOn will be - .ake-n' in case o f th(_~ se 
the ~~xam_,Lnl~q 	~xa ',_etc. 

OLT _'Y S ol~ ORODOCTION OF 	 YUL~` 
TN (,.;TN. 

& 

LINO - Oq(74 L-L-k 1/1 1,0/12.2 dtd. 2-3. 11.8 

for 

Asstt- *Ot  .,y 



jARD#: GUYUHATI 

	

I I fe ---sfing) 	Stati'oi n Road' 
Guwahati-I 

- NO. WW/G/41/9 	 'Date: 13/10/95 

Thi is s 	 t _Eard C al 1 L e t t e r f o r SP EU TZS T o f 80-  W.  P 	C/o, 

To Z 
Shri/ 

Your Roll Num*ber is 
You will not be 

admitted for the Speed Test & - Viva-i-Voce. Test - withc 
pt tbis , Call Letter/Admit Cmrdr This Call letter/ 
#Admit Cakd hoy~ eviot doug hot Itself g1ve fny.,qntjt~ ,,, 
1went for selection , 	 I -. 

RSMITME~.iT SUBCTION FOR. THE PO,~T OF J14SUNOGI-WR4,X
~ SCALE Rs* 1200-2040/- Pt!ATEGORY NO* 71UNIZA S1-1j2L0MPP01zfP 

1/95 ON tU NORBIZ,44T FRONTIER 1WMAAY 
ir 

	

olt4d abose t  yqu are 	11  
f Feksonnel. -  Off i4Ar/1  
at' 9* 30 

hra# 
fo 

 , 
r;Speed 

20 	ThV V1ve-YQce Test ctZ the BUGO.GaSW CoAdAdates of Speed 
Test will be hold on 8 f,110 95 r. t llai:Lway Recruitment J3Qard P Guwahatij 
'atntlon Ito ar~ #  quWa.11a ti..J, 	QTM'An 	 FOR VI-VA--'VOGJ  TEW ';;  M FA IS W1 	 shl a  , r..W UJIMThe CandidF-Iti$ 	ave t-b`4­ir- .- r --- o-  - a-  u-.T- -t- -o-  - n - th" -e-  - Wo t 10-  C 

tiv of th, a office on W6.:U.95,and those candidates who will 
(JUalify in the speed test'of  SO words per Minute'should appear lor 
the Viva-Voco Test on 8611*95,Thereforep your presence may be 
required for more than four days and you should come so prepn*re(., 
3. 	YOU should bring your all'orlginal certificates and llark- 
shectr. along with respective diploma vertificates(l o e s  Shorthand ,& Type) on t;he day of Vivn-Voce Teste The SQ/ST Candidates also must 
produce their castp/Tribe cettificqte at the time of Viv,- I-voce ta t;to  
40 	. Request for postponment of the Late of apote test and Viva 
VO cc t0st will not be considered end no absentee test will be hel( ,t, 

You flre also directed to bring the Originr-1 Ci.11 letter for 
the Writteli test hold on' 27.8,95 
6 9 	 4 4Approaching Ch,-,.irmrn/RRB Pnd or his -Secretar rt directly or 
ltdircctly by a candidate or any body on his 	 undue 
Qonsiderition for the  recruilment will render r. c,-indi(,, tc liable 
lor disqualLifi t .., ._,tion 

	

The candidates can give interview either Ln 	0;  r Ei ndi 
FOYRCOT C.A,.Nbl a L& J:  M Vi 

1j,", UN, vj, ~ 	

-w %6ARL YOT, 4iiZ Ito 	 ni.L 	 :LN1 1. T-L:LJJ 	 Fluz 
~&ILUVY IN SRZ;N~~Laa4u FRox 'i, D 

B.W" this Fass is avoi;,srb 
t"'i ty 

f- ~eYs Bd 1  s 

i) You are ne., vised to' Inarense the 
14rping to come out successful in tiic 
SPeed test to be held on 4 * 11,95, ( 2).~ -. 
to 'brlllg attested photostat copies of o_-.1 	 --tifi- 
tntes and Marksheets and other certil"ierzt ,--, 	 .1 th e 
originsi at the tice of Viva-voce tes" 
the ispeed test of 80 worcls per r-inutL 

67 

11 	With*'-rafexence to ~our- 
above #  in 	 Notice 
hereby.adv1sed 'to attend Use olfioo of Chie, 
l~'-F-Rnilwny/Halignon#Guwahati;- ~ l1 on - 411,95 
Test, 



NO 	/cOVI 55 110'2r, It . T 

9-1.1-95 
JN  0  T 

	

S . Lib 	R3-cruitment selection f or  tile lost  
of Jr.stenogr, ~,,)jif:;r(ii.1-31is,,i) 
scale Rs. 1200-201jO/- unacr L"llploy- 
iiient, Notic: e No. 

: - / 95  "tO,'01-Y No,,7-  t and Gef/p/M 14's 4ndent ~NO.E,/227/216/ 
1110/2/11eott Pt.I1 dated 

7.4-95.- 

Da t 0  Lof W'ritten T(,,st: 27-,9 

	

J~ ;' L 0  OC Speed 	To s 1,  *. 	
/-95 

	

I) ate of Speed 	Tos ' 	
04- 1 1-95 	for 90 W.P. 1 : 1 .) 

D,Itc OC Viva Voce 
t: 05-11-95 	for 60 
ost: 03' 11- 95 I) ate O-C P'11101 approve(j: 09-11-95 

'bion Doii
-d hel(I tile  v;v;l vocc 

test oil 8.11 95 for the rocruitment. of Jr.steno- g raph e r (Eng) under Employi;ient Notice NO.J195 
Gat.No.7 in scale it . 1200-20 1.0/- 4r4 ),- as found 
1(, '(UR-1 O1SC- 2 ,ST-2 1 613C-2) cawiid ~ltos suitab-le for 
the said post and their names are reco,,imended to 

"n 01WER 017  ME111T. 

AGAIN.'jT 	W CY 

1101  _"1110 	Xame  ox  czwdidato 
8 107014 	Aujali Devi 

 

	

8 107e6 	koi-s Makravorty 
810798 	MrItYlinjoy Ghosil 

I,. 	BiOO18 	-"CUalish Uiowdlitaly 
810589 	Rupak 01 :11(ravorty 
8107,77 	Prr-(',-L'p Kr. Saricar 

	

810767 	Karuala De, ~a 
r 

	

8107-94 	Pabitra Kr_.' Fakati 
---.810759 	Sat anarayan Goswjj:ji _Y 	z ------------ 

zIG-e1j'~ S'L 	IACAJ~41C;y 

820123 	'A". Kri 
! shila Das 820246 	Sanj oy, Kr̂ . Rai --------------------------------------------------- 

AGAINE 

	

2. 	
F'50077 	Di-i ay clt. Baro 

	

8 30:L08 	Btncy 
-------------------------------------------- 

I _G'~L_ST -0. 13, G. V.,1  CiuN. UY 
8140025 	 San'tosli K ilillar  
8 110052 	pallkaj j t 

--------------------  Y2_:~ 

r  
*1  C;'JPY 	AS/M?J3/Gif-__, , 	 Membe Socrk)tC11 

	

Notice 	 fox 
us 



C 0 P Y 

To 

The General MaxLrager 
N.F.Railway 7  1,.L--;Iigaono 

S ub: 	Appointment to the post of 'Junior Stenog;r,-jphe. 
ale of r6.1200-P-040/- per month* in pay sc, 

~3ir, 	
We humbly-beg to,bring to your kind notice 

thilt our names were recommended by-the Railway 

Recruitment Board/GuVlahati for e,ppointment to , the post 

of lj~mior Stenographerl(English) in scale of pay 

ps.1200-20A-O/- p . m. as published in 'The Assam Tribune( 

dated 12.12.95 and 'Employment News ,' dated 2342.95'eic., 

Sir, we are eagerly waiting for-a formal 

appointment letter since December 195. We shaal deem it 

favourable of your kindly look into the.  natter.and ,  

arrange to iusue the appointment letter.' -at'the.earliest. 

Thanking you, 

Yours fAithfully $  

Dated 	10.6.96. 	 Sd/- 
(PradiP Kr.5sxkar) 

(Selected c6ndidates of * the 
Junior Stenographer) 

I 
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RAILWAY  NOTIEJ 

IL 

-AM'  A  T1 

RAILWAY RECRUITMENT BOARD: GUWAHATI 
EMPLOYMENT NOTICE NO. L/96 

T  ON OAD G AT `7 DATED  1-0/06'196 
Applications are invited in p rescribed forfri s 	 n 	po , obtainab =erom & y im rtant Railway Station 

Ir i n proforma appileaLiOn given below (to bv neutly typed in using one side only in a standard size 
Lhick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier 
lailwaY. Applications complete in all respects alongwith required enclosur6 should besent to the 

ASSISTANTSECRIETARY,  PZA11 LWAY RECRUITMENT BOARD:  STATION ROAD, GUWAHATI- 
I ~001ASSANI under certificate of postingso as to reach the Board's office on or before 17-30 hrs. 

applications can also be dropped In the"Application Box"kept in the RRB Office 
nefore 17-30 lirs. of W06/96. 
1EMPLOYINIENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 
MUSTCLE,ARLY BE WRIWEN ON THE TOP OF THE COVER PNVELOPES POSITIVELY: 

CATEGORY 
N~ME OF 	SCALE 	STIPEND 	VACANCIES 	SEX PERIOD 	AGE 
Tim POST . 	OF PAY 	DURING' 	- . , 	. 	OF' 	AS 014 

TRAINING.,URSC ST OBC TOTAL,- TRAINING 014*96 
-4~04?;01 02 0 

'Rip 
ir CW6grapher W40;iA2M 	

IML 	
I~ 	 . "'. 1. - 18 to 30 Yrs 

-Ann, - 	gl~e~~ 	-32U0 Its. 2000) .02 ol 61 ::T~OF E 	12 int Itm  
Sig/GrAl 

3. 	Appr. Signal Inspe~tj/ 1400-23~W/- Its. 1320b 07 02 04 ~W' 14 - 	Both 	24 months 

GrAl 1350 
4. 	Appr. Tele Communi- - 1400-2300/- Rs. 1320,'- Oi"~02 02 	02 13 	Both 	24 months 

cation lnspec~torjGrAl, 1350/- 
5. Appr. Tele Communica- 9W-1500/- Rs. 	950/-' 08 .  0j 06 	06 23 	Both 	12 inonths 

tiori Maintainer/.Gr.-Ill 
6. Tn Asstt. Draftsman 1200-2040/. ­Rs~ 1200/-- 0.4 	01 01 	01 07 	Both' 12months' 

(S & T) 
7. Tr. Electric Foreman/ 	- 2000-32007- Rs. 2000/- 01 	01'--  02 Both 	12 months '20 to 30 Ym 

STA/Deputy Shop SupdL -  
8. 	Appr. Mechanics (Elect) 1400-2300/- Ri. 1400/- 09 * 05 01 	03 18 Both-  24 months 18 to 28 Yrs. 
9. Tr. Asam Draftsman 1200-2WJ- Ra. 1200/- 03',01 01 	01 06 Both 12 months 18 to 25 Yrs. 

"EleCt.) 
i,-, T. RS. ;'Wt- - - 	0 ; C'! - B--th 2,: mtn ~:ts_2A n 10 Yr,; 1 . 
11. Tr. Head Draftsman 1600-2660,1 - Rs. 1 600,1  - 01 	- 01 Both 12 moriLhsi ZG Lo 50 Yrs.. 

(Elect.) 
12. TrfLffic Apprentice 1400-1440/- Rs. 1400/- 06 	02 01 	02 11 Both 24 months 20 to 28 Yrs. 
13. Commercial Apprentice 1400-1440/- Rs. 1400/ ,  06 	02 02 	01 ,  11 Bpth 24 montM 20 to 28 Yrs. 

14. Physiotherapist 1400-2300/- - - 01 	- - 	__: -01 Both 18 to 28 Yrs.;. 

16. Staff N urse 1400-2600/- - 13 	04 02 	07 26 Both -71 .  20 to 35 Yrs. 

16. Phaimasist 13W2200- - 04 	01 01 	01._ 07 Both. N to 30 Yrs.,  

17. Lab Asstt. 975-1640/- - 01 - __01 	- 02 Both 19 t6 28 Yrs. 
18. App.*Mechanics 1400-2300/- Its. . 1320/- 04 	02 01 	01 08 Both 24 mont hs~ 18 to 28 Yrs. 

- 	Eleci/DSL' 
19. Tr. Deputy Shed',P, 20DO-3200/- Rs. 2000/- ':-01 01 , ' Both 12 months 20 to 30 YM 

Supdt (FJect/DSL) 1 	. 	.1  . 

20. App~. mechanics - l4W23W/- Rs.-  13201- 04.. 0! 02 	01 08 Both 24 months 18 to 28-Ym'  

(DSL/Mechj 

2 1. A:ppr. 7)rain Examiner ik~1360/-- R& 1320/. ! 06 	9~ 01 '02 12 Both' 24 months 16 to 28 Yr,~ ,.  

22. Tr. Asstt: 1 200-2040/- ' Its. 1260/-" 01 P01. 02' Both 1 .2 months 18 ic 28 Y 

Draftsman (mech.) 
Rs. 1200/- ', 02 03 Both 24 moriths 18 to 28 Yrs.' ,  23. Draftsman (Mect) 1400-2W./- 1- 01 

Z4 Appi~. Junior Chemical 1320-2040/- Rs' 1320/. 
, 

'61 62 1 03 Both 12 months 18 to 25 Yrs. 

& Metallurgical "tt:t  

25. Tr:. Chemical 1400-2300/- Rs. 1400~_ 02 	01 03 ilioth i 2 months 22 7&~_310 Y~s. 

& Mettallurgical Asstt. 
26. Tr. Deputy Shop 2000-3200/- Rs. 20DO/-. 01 	01 01 03' Both 12 months 20 to 30 Yr.-.' 

Suptd. (Workshop) 
27: Appr. Mechanics 1400-2300/- Rs. 1320/- 05 	02 01 	02 10 Both 24 months 18 to 28 Yrs. 

(Workshop) 
2 8.  Appr. Chief Train 2000.320-0/- Rs. 2000/- 02 '01 - '03 Both 12 months 20 to 30 Yrs... 

Examiner 	k , 	. ~1 	- 
29. Hindi Aastt. GrAl.. 1400-2300/- - 01. ,  _' 	- 	..01 ~ _-0,2- Both 18 to 28 Yr& 

151 T~ 9R v_ 

Category No. 26. VE D  
Category No. 27: D 	ma in Mech. Engineering. 
Category No. 28 : . Degree in NfechanicaOElectricil  
College: 
Category No. 29-: B.A.- with Hindi as elective subjf 
grduate with English as a subject plus a degree or 
standard of B.k (Hons) in English and a degree or 
Category No. 30 : Diplomaln Civil or Mechanical 
qualification of Diploma in Ci-Al Engineering becom 
them. 
Category No. 31 : Degree in Civil Engineering. 
!Catego~y No. 32: (10+2) with science and Maths. 
Engineering also be eligible. 	 9 
Category No. 33: Minimurn ITI certificate In Dr ~ ft.'4 
India, NCVF) in*  Civil Crigg. from recognised In.-Aitt 
duration. Civil Engg. Diploma holders and holders 
Institution will also be eligible. 
(~ategory No. 34 : Matric plus 3 yTi;. diploma In Ch 
recognised colleges. 
Category No. 35: Degree in Civil Kngg. E~partme . I'S 
Category No. 36: Degree in Civil Engineering Depa 
Legory No. 37 : ~J gM preference b 

Honou .rs & Master Degree. The candidate should 
minLite in giglLsh ~ r 25 words per minute in-  Hi) 
Fr~_s~_ribed educational quaffication. -.0 
Categqry -No. 38-:,  (1) Il.nd class Master's Degree ir 
University Degree/Diploma ih Education/Teachu ,  
course of Regional Colleges of education of N.C.E.R.1 
medium. 
Czt~gory No.. 39: (1) l7nd clas~ Bachelo~s DeV~e 

I 
 y 

Botany/Zool6gy. 45% marks can be considered 
demarcation of class in Bachelor's Degree. (ii) Univ( 
OR 4 .  years integrated - Degree course in reglol 
Competence to teach through En&h and Bengali 
N.B.' (i) .  A'GENERAL RELAXATION IN UPP' 

'DIDATES RAVV, CATEGORIES OF CAN 
RELkXATION GIVEN IN PARk2. THIS 
WrMEn.TCT FROM 4/8/95. 

N.B. (ii).THF- CANDIDATES MUST HAVE ACQU 
LAID DOWN ATTHETIMEOFSUBMK 
HAVE YET TO APPEAR AT THE'E 
WITHHELD OR NOT DECI_kR rD_ ARE I 

GENERAL ROITRUCIJON 
1.1 ABBliY-VIATWN USED 

I.P.O. =Indian Postal Order. 
-1.2 Thie number of vac'ancies shown may be ina 
1.3 SC/gr/OBC .candidates can apply against 

candidates. SC/ST/OBC candidates need ap 
only. 
AGE LEL& 

2.1 Theage will be reckoned as or, 01-06-96. The- 
A: 

By 6 years for SC/ST candidates and by 
(b) By 6 years for Bonafide dispiaced GAdsi 

`, (c) By 10 years in -case of physic'all~ handid 
'(d) Upto the age 40 yei).rs for 'RESkRVIM' 

Upto the extent of service rendered by G 
Labours/subsfttutes provided that thf 
(cofitinuous or broken) subject to the co ,  
Administrative othces of the Railway org= 
tive societies and Institutes upto 5 yea 
upper age limit of 36 years which;Ner'is 
Upper ag6 limit in case of widows, divorc(-- 
their husband but not remarried shall b 
Upto maximum age of 4.5 years for repat 
to India on 6r after Ist June 1963 and 
P~~kistan (Now Bangladesh) on or after 

VOW TO APPLY 
Candidates *ould apflul Lj,their o%,,rn heand 

ar  

n (not inr~ 

18 io 25 Yrs. 
I 

18 to 25 Yrs. 

18 to 25 Ym 

18 to.25 Yrs. 



Wa~ 

A, 	IV 
-L~ 

-I teg 11 ,  & As o c i, 	X 	co-op ~ Ltd. 
A'. COOperaLlve SeCLior, GOVt- Of ASSam 
Ski*'-Illiscd Proinct. 

To' ~ 

STIR] PR A~Dl P K U Pj i) . 	.............................. 

Sul) 	Interview. 

V 

You are hereby requested to' appear before an intervi ,ow board on at 	
-A. I'l for the post of mentionr-,d below. 

All tile Certificates & Other testimonials will K -tive to be brobght al$ong with a brief biod"I 
I 
ta supported by a Crossed Indian Postel order of Rs. 30/- - 	- i n 1.7avour Of Chairman J.K. & Associates  

TOXtilcS CO-OP Ltd., R.r 	 'I 
,13aruah poad, Guwallati-24. 

The selected candidates wi ! 'I  
, 
.1 have to deposite an amou' nt of Rs. 17 200/- Hs . j. 5,000/ Rs. 10,000/- and Rs. 

the grade as security mollo y  i 	
5,000/ -  according to  

n favour of jj~_ & Associates  ' 
Co-op. Ltd. At tile Aqvsam Apex -CO.-Op. 

Bank Ltd-'Pallbazar withi ll  t~he  th re e days from the date of 
-election., Otherwisc tile selection will b e  treated as cancelled. 

POST : - 

T1.me keeper 
Asstt. Time keeper 

Store keeper 
	 0 

. 

40 

	

Asstt. store 	e e ID e; r 	 . . ......... 	......... 

A- 
_116 ZIA 	

Sakkja 
J-R-& Associates Texti-lex 

CO-OP. Ltd. 
R.G. J3aruah Road, 

Guwa ha t i -2 4 

ofeel 

M-  vm~ 	 , 	::1 



S-qT ~ 	 I 	 I Y1 ",at 'lie . 	, I M" 111i"q 	ql-"T rif, ift 'sn;' fT~ 	r4~, 	If YOU d1 e, 6~,'.Wedble to the dbuw tefrnS -,int 4  
mr-1, FrIfit-1 el qqt; v im"T'l qft*a if Wrt" 0 1 	reclLie-ited !() Appear fur a W(itten 	on ti t;- dte, eirld 

time tit ttw wnue given t)elow. 
o r 	1 r c j ir j 	3 	jtj j t L c o n t r P C I no 10 o t 0- 	r 

r E , C i c j i. 

	

~:RM j Roll No. 	 tm Pos't 

	

5 o 2 7 ~ ' V,, " 	
C~ :.)! ,N C ,'EA. 

;iM qzt qffi / NAME & ADDRESS: 
PRAj1P KLMw ,~ S~ARKIR 
231 /6 C:_7 NtK4 Q -)TANAG4R 
MALIC.AON ~ U -4AH ~ ri ii 
DIST KAIRUP A ~S~ ',M 

P,i n , 	7 -001 1 

M. / Venue .. 
6 -10o%ANI PUR _"JU. SJC 7~  T V 
C 0 L L E 0, 

5o zL:6'.N R);ao ~, 
C4LCuTT.4 	?OQ )2.1. 

OAT --- : 21 it ki'?P LL 1 ':)0 6 

T ~~ M _- : '? . _~ C r. . m . 

?MT 
qTM 

zftw iR q HC_ 
zTe f4w-4 

PLEASE PASTE 

20 
	

YOUR RECENT 
PASSPORT SIZE 

PHOTOGRAPH HERE 

CANDIDATE'S SIGNATURE 
(To be signed in [tie presence of (nvigdallor) 

INVIGILATOR'S SIGNATURE 

Instructions 
TqT VT q p1criql 	Fq im qTutff~ ZR4,7 t 	 Please bring this call-letter in original with your record passp4n 

size photograph lirmly pasted on it. A booklet giving information 
about the type of tests you will be taking is enclosed. Study this 

q7., 	 ~ book* carefully 

qftmVI 4 Im %m tm t ;tAftm 44 t *f" 
Handover this call-Iletter to the Invigiletor In the examination hall. 

TAft / Yours faithfully, 

__7 
W 1; T 	 'Alit Ifl. Wt / Mrs a. Sinhiji 
Place: Bombay 	 Z7 -qW74W (9'417;r) / Deputy General Manager (Op.) 

— — — — — — — — — — — — 	A 4im tN4 ~ft aq'Q-4 qW Tfqq TRS4) — — — — — — — — — — — — 
(Please detach the portion below and retain it with you) 

	

0"m 	 tZW-ftT AIR—INDIA 
AIR—INDIA—Call letler for written examination 	 For SC/ST 6nly 
;'IM I Name 	P940:P KjM_̀ R SaRKb 

Amount Ps. 
4~ (for re*imbursement) 

	

Roll No. 	5o2?0762 

TRW Candidatds Signature 

z all;pf, W~jj,- qtqfT ~ RWqM#-,C 	Xr4~ Z-4 ft %-4  V ~ , 	7_*W  IM Tt 4 4~t 
qT'W ;A Tft I 

NOTE: The candidate who qualify in the written examination will be intimated directly. Air-India wi.11 not entertain 
any correspon6-nce in this regard. 

WP_' 
~"' tt  
(1,  (1 , 

.61 

t I 

0 

13 



q'w - #'~w 6&Y  AIR-INDIA 
T'n' -'MIT n'T t-4,11TI, 	"7, t mo,  gm, " — 400 099 

C 	 IIII'll 	rvicc Dopariment Opp. Nicidicor hovan, Sahat, MUmbai — 400 099 
%NMT 9~r / CALL LETTER rOR WRITTEN EXAMINATION 

f,m rip, 	 Nar Sir/Maclam, 

~FTTT?i4n T14', 1 994 1~ VW4, f-07~1 tr, 	qfMift-I'l 1?T1517?E 	This has reference to your dPPlicd'.)Orl '0( VT POSI of Air 

	

I lit 4 	Hostess/Assistant Flight Purser in response to Ou 'r dd\.,crl, semen', of May 
1'994 and the subsequent selection Process conducled'  in.  ih ~s regard. 

'R,  

(F qTq atmm 4~ *0 " it--1 A q"-- , 	 lin~ t iit" 
T, c g1t,  TT,4  n ;Mrm fq*7 t4v 'm 	;1 *T4-17 qT 
?M'T nT?T'7'ft U4 zr f* M,  l"t-4 f lill"IR 61~,  I 9T~iiwi W 9T -6.3,750 Ott 
TITri TI ftc,  " C4 7T,  0 ~,trf ­~ *, Fq A h7a %-m w7m 1 e", ~ 

V1 	qT Tt" qfrfff11T,71' U.4.840 SO zTM M4T 3M arKIT, 

1994 M hrMl 	nT.T Wt~,-ql NjIn ft Mt qT 
ZM,  zirw AR -qrqqrqr U~IVT TMI ft ~R 0-a'-w Z1,1 V -d: T", 

~7  t-T, s-.0 m;i Plim zm I 

I- -, , '~# Z-hnm Z~. fitm. *, om_r~,  it, qt 2~, r#7 rtv , k, TM 
iW 7M 8 N It 1994 % r-0 ftW" 2~, w-,;Su 4 u;ef~ t 

1rrTq 	ftq C T-T -:rm xr4n, ipm mr, A-( T-1,  9J vq7- wwim 
4 ~­t" 	TT 3r~ "-1 ,  -am I Td _117" ut~hv 4 0i) 9trT6T;M 
hfrrx qft; (T§) 	 (Tt) qtii,4T., 	AT (q) ;3i N( 
;rF-_,FZ V*M t' f~rttm qftm il Zito et ~ " itt 
vrv,  zrm *, f-M ~Mq IT4 t~, qlx irtit, v#T) 'am qT ftv" qft 
r.F 17M 3rr-T71 .,T t I 	 I 

h-1 vd. 30". qT PMR Wiv MT M RKA 
qMM W-77T IM 	61 7,TM 	zI 

~-Tt rtw *xkTT* rl I 

gftm infl"M * fklq 50flqq[;ft 4) f#~ 

N17, 	I T41rlf. 1994 T1 25 mi 1994 Z131 26 ;34 ft 

4i TA 

IR : 	T4n iv, 157,5 11. t. ;TM 417 165 

4t, * t M-qT NW T4 ;~qt 	3T-;,FMT IR ti  

z3i~ trt 

r" W ITQM a4rm #i RrR* 4 Fnm qm?n qrqo : 

: f4A ft M-­M~ ft;m~ ft fwnm wm 7.rzm.m. 
fW T;qm M 

3 Wf-77 ft-qM. I 

ft : fa-m -,T74-  ~, aTfe aft mmm ft ZjT Wft. alim 4 fk-.,T fw 
em ~ 7,~ A ft E-24 et 141~T I ?Kft, " i:~T AT-1 4 " ?I OM 
6 16 W, 7t '*U A 619 M ?T~ft~ tY* Vfkq I f"--U HfW3  

I'll ' 
. 
.:F- A ,TT ZA 7 Zf4-,T ~ 4 m7r,~t 4 -n V 4ft ft Za f1mm . ZA Rt 

WV-1  T  if~_rWitn 174 1M,1  ?0 2 t (1) ZNM Wq) ft aftF ~rAf  - &t 
xm~, I VIA '31MR11, 77ft tft Vitz OT ttwm M ar;q "*eT ft 
f~mt"-  *w-0  E~ 4MT et~ "Q-w I tz.;( Z-fMZ"t ~ If,&--  4~ ft WT-7 
,~ f-,,7  W mil lo. Z;Tt oa,:7 qT ftm mft f4m:77M., 

MZ 'T~, 1994 t ftWM 4 ift 'q~ zr.;q qdt  t1t TtTft I 

Before this selection Process could be finalised, a Policy decision has 
t~een taken to recruit a common cadre of Cabii Crew in vie Company 
with common concomitant duties and fespons,t)iluies a, the 
applicable grade and scale of pay. Initially the appoimmert will I 

 be as 
,a Trainee Cabin Crew with a stipend of Rs.3,750/- oer month. On 
MmPletion Of (he training period, the gross CO"Oluments will be 
'Ps.4,840/- per month plus other attractive allowances. i 

S ince the selection process in response to our advertisernent of vzy  
1994 was at an advanced stage, it was considcred ju!;t and 'air no', to 
cancel the process altogether but to give an Opportunity to those 
candiclates whoresponcled to our advertisement, 

Accordingly, for the candidates who are irlefested in being 
considered forthe Post of Cabin CreW,,it has been ~ebded to consider 
,the application which they had S' lubmitted in response to out 
advertisement of may 1994 afresh and give them an opportunity to 
Appear in the new selection eprocess consisting of (,i) Competitive 
Written Examination ;  (b) Group Discussion; (c) Preliminary Assess:nent 
.&(d) Final interview. Candidates who qualify in the Writen Examination 

,are eligible to be called for the subsequent selection Process, each 
,being a qualifying stage. 

I ~dcorclingly, your application is being considered for the Post Of Cabin 
,Crew subject to your fulfilling the following eltSib0ity criteria and 
Accepting the above terms and conditions. 

~FEMALE CANDIDATES 	 MALE CANDIDATES 
AGE : Should be below 95 years Should be below 26 years as 
as on 1st July 1994. 	 on 1St July 1994. Relaxable 
Aclaxable by 5 years in 	 by 5 yeafsin case of 
'case of SC/ST Candidates. SC/ST Candidales 

HEIGHT : minimum height should Minimum height should be 
be 157.S crns. (barefeet) 	165 cms. (barefeet) 

WEIGHT : In proportion to height In Proportion to height 
as per Company standard. 	as per Company. standard, 

MARITAL STATUS Should be 
,6nmarried. 

COMMON ELIGIBILITY CRITERIA FOR BOTH MALE AND FEMALE 
CANDIDATES. 

6uallficatlon : Graduate from a recognized University or HSC with 3 
~Iears Diploma in Hotel management and Catering Technology from a 
recognized Institute. 

Normal eyesight without glasses or minimum um *:orrected 
'6stant vision' should be 6/24 in each eye. However, this must be 
correctable to atleast ,6/6 in one eye and 6/9 in the other eye. Total' 
Dower of contact lens including cylinder when used to correct the 
acuity of distant vision in such cases should not exceed , 2D (minus two 0  
Dioptres). In'additi66, acuity of near vision and other parame ,,ers must 
Also fall within the prescribed limits. The candidites wh`T have 
,undergone surgery to improve vision will not be considered. 

The other conditions stipulated in our advertisement dated may 1994 
remain the same. 

-3im W A -C-~TT 	 fk~ Pruft 	At any stage if it is detected that the applicant is no! meeting with the *W3ft;!F 	
requirements stipulated for the post or has furnished false/incorrect 

.1 VT 	 ZN IQ q I ZR-4 Ott otq~M I Iibi  fI V7 
WtjV~ 	 fa~qa, -_Te' f~m w7m ;ftT apR ur;~t, 	;nformation, then his/her candiclature will not be considered and, if. 

A PMIR ftTT ~n7rn I 	 required will be removed from service. 
: A 
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From Our Correspondent 
BONGAIGAON, June 18—A 

ineetin g of the Bonvaigaon 
I)istz--lecDeve l,opiiientComi;,, :Itl,c,: 
.was held on June 10. The 
ineeting .  discussed the iniple-
mentad6n of special health 
dicck-up prog~rwnine for pri-
mary sch6ol students in the 
diSLrict-and asked the Jo ~ it 
Director of Health SeMm to 
prepi _, re a plan to cover all the 
studentsol'963 LPschools in [tit- 

-Deputy 
Ahn~ecl re' quesied the heads of 
various 

' 
development dep ~z-,~ 

ments to submit future plan of 
,a(t1: -,)n to dc̀velop the dis-trict 
with locally available rmurces: 
The meeting also decided to 

utih5e the water re urces 

Bongaigaon town as per Land 
Revenue Re-,wessnicnt Ack, 
1936. People who warit to subirk 
objections to theenhancementof 
land revenue maydo so within 
six weeks from the date of 
publication of rifixation notiri-
cation in the Assam Gazette, says 
an official press release. , 
Lav~-yers' resent-ment : The 

Bongaigann Ldwyers' Associa-
tion cl-,posed the move to 
transfer the cases u nderRaillvay 
Properties (Unlawful Posses- 

Claims, 	Goiiipersz;orl 
Act, 'Consurner Forum etc to 
Guwahad. A *resolution was 
adopted to iliLs effect Ln. a 
niceting of the Associ,ation held 
oil June 7 under the President-
ship of Sri Gopal Chandra Das, 
Tho meeting'eXnr*e--d resent- 

Sar'kar convicted Abdu I Ratirtian 
I Of Monak-ocha village under 
Manikpur Police Station -to 
lindergo rigorous imprLsoni-tieriL 
for seven year3 and to pay a Fine 
Of Rs 50AY0 o~ in derault to 
undergo further- rigorous irn-
PrisOtllilnent I . or two years under 
Section 447 of lPQ11orn,,urderjiig 
Kantes"'ar Das or the same 
viAage. 
The accused Abdul Rahman 

autack-ed Kanteswar 	while 
ploughing in the. field 	oil 

Th ~. injured Kanceswn,- oi z:d 
It is way to the hospital. 

Sri R N Das, Public Prosecutor 
appeared for the State while Sri 
M Mahm ud, a&oc2­1 defended 

"accused 

en 1 H I A& ito r LP'st-ud bo.- 	'k, ys creatpq 
From Our Currvi 

D.0 	-June 18 — The i'r U 
ag(!d in betwc-.-v .hirteqs and fliftet 
rj f DuliaJan and at diff~:j ent time ti d 
created quite a gellsatio ll  in  the oil 

Altogether nine boys, all studei 
Of the locality, were reported missi 
threc were traced and ri~scuwd by f 

A large number of'parents, gua, 
eduCationai institutionbs of DuliAl 
ronveiwd by the m"Icer-in-charge,  o 
une IT to discu.is  i he situ4ti ()n at 

pmvention ol' further occurence of 
11) e I)r)lic( ,  have ruled out tho p 

Ay 	 n2kv ~ `z 
suapected that srtis ~~. drug trafficke 
lurt,,~ Lhe!.'o. 	boya to can 

The police administration has U 
and gue-rdians to be alert. tD keel) a, 

their adolescent children and to p~ 
they go out for private tuldon after 

Jrt"~ , 	 ~ 	 . 	Ille VA- 01 VuLiajall poilce stai 
available in the district-and the 	ment, at the niove made, by the 	_V. 	. I 	. 

	

-nment without consider- 	
6 iq 	adequate qep*~ ha,6,e been  tAken 

community polyt 	 , j". echnic scheme 	Govei 
of Botfga],gaon Polytechnic for 	ing the difficulties and financial 	By A Staff Reporteir 

--The rinmes'ofthe missing boys,,  
the henefit of th.6youth. 	implications for -' the litigam "A GUIMAJiATI, June 18—The 	

CIMO IX, 	Cheda(15) Lailmd, rewintie 	The State 	public., - 	 failure of the N F Railwa' y Claim IX, Ganesh Ch. Gogoi (14) 0 Ooverninent.-' has decided to 	Convicted for mirder': The ' ~uthorifles to appoint any of the 
enhance ~ '

,  
! land revenues of 	Session Judge, Bongaigaon, M 114 , 16. . succcs:~'ul candidates in thi 	Class V11 and 11W-ul Gogol (14) Cla- 

Pos,t of Stenographer even afte, 
'.six'months (rom, 6e 8ate of 

Norksho'p nunbamboo lonouncement -of interview 
res u i L% fo r th e p u rppsc, It as bec n 

~'Wlothdrawa;M 40 	 ewed by thL conscious circle.i Ic- 	
-e bid to depriv' Crops,preservation 1here as one moi 

	

the indigenous people ~or job 	GLAVAHATI June 18--Tht, 	v.; 
From, 0drSOrresj3opdent 	Nara~an Kalim, MinisterorStare I Opportunities in the Railways by 	Central Cornmit1we niceLing of d(I  
AVU ZA, J u ric 18— A v,, ork- 	for Revenue and Ser!cidture 30nie vested inter'e3t 6-cles. 	;q the A_,.,sam Pk~ople's Front held 	m 

Ir shoponthe'necessiLyofbamiboo (Ind), 	 According to knowledge-able 	recently here at Vai 4J, 
crops and 

' 
iis preservation" was 	Dhainn 4tagad Th 'c `i(am- sources, the' Railway Fecruit- 	under the chairmansnip o! Sr; 'c c.  

lield recently at the Horti- 	rup . district com.mittee of-the 	mcna Board, Guwahati, had 	liolirani Terang, General Secrei d;__ 

	

cultural Research Station, Kahi- Assa.m - Press Corrcspondeitt ~;. declared ten general,Mo each or 	Lary of ASK)" , and M LA 	c 
lcuchi. 	 Union stago a two-bourdharna the Scheduled Caste, ' Scii e~d u led 	demanded 	inimedi,, te with- 	w - 

	

Participating lit the worli.9hop on June 7 in fron.t of the Circle Tribe and 090 category candi- 	drawal of Army Operation in the 	p,  
as 	chief guest, 	Dr 'AJok -Office of Pahishari !it protest 	dates, eligible for the 'post. of 	State, sa)s a press rele.w,  e. 	i 

	

Buragq)faln, of Cauhad Univer— against Lhe killings cf Pprag Kr. i Stenographer through a news- 	71'e rilecting PtLerlded by all 	:,( 
SiLy, eXplained thesignificance of Das, 	Executive Editor of I paper notificationo.-I Deceinbe;- 	the newly elcvzed IMI—k-'of ASM 	lo 
bumboo Ose. 	 ASOMid,ya Pratidin, Pabitrii Nara— 12, 1995. Most of tfWse Job 	and representatives of other 

lie'stated that bamboo isalso yan Chutia, Dipak Sargiyari and 
, 

seekers were local youths. 	corust.;RucriLs namek, Autonomy 	tr 
described 'as ­grebn gold' and Mlanil< Deori., 	 I I But, despite there being s ome 	Demand SUUggling 	For= jh 

,dmb~er of t- Fe poor p(?6ple ,. 	South Kamrup* Pr ~ss Club, VaCancieS against the 'Posts, the 	(AIVF) Mising hfirriag Keba;ig 	a i 

	

Dr. Bipi~l Khartg!,-, Associate South Kamrup New Writers and IN F Rofflv;ay authortties lisve 	(MMK), and CPI(M-L), Libera 	z 

Professor of fi;s-wanath A ~ ri- 	Anis(s k~sociatjon, Dildiala 	bect,  aMegedly showij-,g no 	lion 	discu ~.scd 	the 	i)c)l;- 	1~1_ 

cultural College and Sri Beni- 	Luitpariya Dal, Azara Arnal-jyO(i 	iliterest to absorb any of th ~ 	tical sit"Jalloll of 01 ,_,  S*zt-~, 	Y/ 

	

madhab Baruah,, DistricL A& ~i- Sangha' and Daldiin karilru :,.twlectled candidates, aLlege th ~ 	and 	organisational po,;Ainn 	G 
4 

cufturiil Officer also attended Sasetan Parishad also sat oil SO U 	 of MY and dso adopt-d ADPs 	ci 

,ttyertdra Siarryta stand un the burning jssw~_,,  at, p; the wbrlQliop. 	 dharna. - 
Dr Xh&ngia explaiiieti Lhe 	The i(airrut 	 present. 	 & 

	

p distrim contaii- 	
I techiniques and utilisation ol ttce of APCIJ 14IL(W SUbmiLted a 	memorial award 	The 1T1t:c 1 L,1,q descl- iPed re ,, ukv - 

bwnboo* crops in th e  field of mepkoranduin to the CoinpetZ.r.t 	GUNVAHATI, JUM: IS— illV 	
ed Ariny Operations !it theSLete 	ra 

industi-y. Dr Basanta Kr. Chakra - 	abdiority dlenrinding adeqti 
. 
Le 	 in theilarne uf solving Lh,- ULFA 	Ir. 

i 	
Aslain- State Ccn,, re of the 	roblern as 'rnosL wnfort.unate 	th barIv . of',  A 4virn Ag,:iclllture 	security to. 'Ahe journalists, 	Irlstitotion of EI ngi nv~-rs (fwfia) 

Oniv(trsirv, Wns th" vilesi 
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Applicant. 

Union of India & Ors. 	,.. Respondents. 

A IND 

I N  THE MAT  TER OF : - 

Written statement for and on 

behalf of the respondents. 

'Tile Qnsworin6 respondents bee to stnto as follows :- 

	

1. 	ThntA the nnowering respondents have gone through 

a OOPY Of the application filed by the applicant and have 

understood the contents theroof *  

	

2, 	That sme and except the statements vilich -)rc 

specifically admitted here-in-bolow s  other stotenonts nndo 

in the oppliention nre ontogorically denied. Further, the 

stntemonts which are not borne on records are n1so denied. 

	

3. 	That TAith rogird to the stntenents mide in porn- 

gra-plus 6.1 to 6.9 of the nPplicntion, the rinsworing respondents 

do not adait anything contrary to rolev.- ,Int records of the c,,.)so. 

Contd.....2 
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That With regard to the stater-,iont8 made in pnra-

graph 6.10 of the application, it is stated that the 

respondent no - 2 s  i.e. General Mnnager(P) . N.F. 1~iilway p  

Guwnhati, ig not duty bound to appoint the applic.,_nt a 

recor-.1mended by the Rallwny Recro-itment Bo ord. Moro 

empanclia-ent does not give indefeasible i-j&lt to be nppoin-

ted. In this connection, P.-L-ovis-ion of Indian Riilw,,)y 

Establishment Mqnunl Vol. I (Revised Edition 1989) D".1rcl 

113 my be referred to which reids intcx%-alin - "Selection 

of a candidate by a Board or ,.) Ralwny ndra-inistrntion 

is, however,, no gunranteo of, orployra-ent on the railway 

which is subject to his qunlifying in the prescribed 

medical cy-minntion -)nd to his being otherwise suitable 

for service under Governm-nt." It was also mode clear 

to tile applicant that tile selection of the condidnto by 

the knilway Ficomitment Board does not confer any riglit 

On tile c0ndid,1tcs for the Poot through Gonerril Instruction 

No. 17 of the Employment Notice No. 1/95, against whic-11 

the applicant made his application for the post of junior 

Stenogroplier (English) in scale Rs.1200-2040/-, 

That With regard to tile StntMents mode in pnro- 
grnPh 6 * 11 of the applicq 	 ,~ at,, ~ tion l, it i, 	~jted t1lit the list 

of 16 onndidintes including the nqr..Ic of the q 	I Pplic.. nt 
was rocom.onded on 9.11-95 to the respondent no. 2 for 

nppointmont. The respondent no, 2 in his Uum while 

processing the onso for scrutiny of the bio-d-nto and others 

Contd... .3 
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do cuments etc, as required, received from the Rlilwny 	71  

Recruitment Bonxd along with the list of 16 cr.1ndidates s, 

received complaints of molprneticez Ind gross i2xogularitics 

in the selection procosso Confiden -ki-pial letter from the 

Chief Vigilance Officer, N.F. Rnilwny, Milignon, wnz received 

advising the respondent no. 2 to pond offering letter of 

appointmont. The letter of tlic Chief Vigilance Officer t  

In fact,, roads as under :— 
to 
... As a number of complaints have boon received 

n1leging ndoption of nnlprnotices in the nbove 

rocan-dtment nnd the snme nre under invostigntion g  

it is requested that no nppointnont lcttcrjor t 1ho 

Post of Jr. Stenogn--,nphor (English) should be imsuod 

till a clearance is given by Vigilance." 

T hus, in view of above, respondent no. 2 refrninod 

from taking further action :Lbr isSUIng aPPointment letters 

to the applicant. $11bS00,UOntly the respon6iLont , no. 2 received 

a letter from Railway Bo,-)3?d,, for cancelling the recruitraent 

Procoodings,of Jr. Stenogropher (English) duo to numerous 

irregularities detected by tho Vigilance Deptt. Copy of 

the letter it- annexed as ANNEXURE .ALI. 

60 	 Thit with regard to the statements made in pnr tj- 

groph 6.12 of the nPPlicntion, tho answering respondent do 

not admit anything conti-nry to relevant records of the cjse. 

7. 	Thnt with regnrd to the stnt6ments made in P".,)rl- 

graPh 6.13 of the oppliention, it is stntod that thi s  is  

Contd.....4 
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not relevant with the crises of 13 aPpliconts ngainst O.A. 

no. 142/96 to 155/96, who were recom-onded by the D.iilwny 

Recruitment Boord,, Guwahati. The navortisonent Notice 

No. 1/96 doted 20.5.96 wa6 for additional 8 posts of Steno-

,grapher (English) in scale Rs *  1 200-2040/-. This hoa got 

no boaxing with the Panel in question. 

Another EaPloyment Notice No. 2/95, C-Itegory No. 

1 is for the post of Office/ Clerk in aenle Rs-9 50-1500/-. 

This cotegory is quite different from the c,.Itogor y  o f 

Junior Stenogrnphor (English) in sc,11c Rs.1200-r2O40/- Ind 

Lin is such P this ~. s no relevnnce with the cose of Junior 

Stonogrnpher (English). 

Tjjr .It wit,~, regard to the istntenents mode in pnro-

graph 6.14 of the rippliention, the insworing respondents 

do not odnit nnytUng controry to relov.-int rec ords of ti ~jc 

Q0 80 4 

ThrIt the ;)nswering respondents submit thot the 

oforesnia selection hns to be cancelled in view of vjrious 

i2?rCgUlority 911d mnlPractices in tile selection. As alroody 

Poin'ed out above b 	 9  ,;lcro oraponolment of a onndidate does 

not give nny indefoosible Aght of nPpointment, The 

c1l "I did0t0s were well Ownre of tho decision to aincol the 

selection. The snid decision hns been token in the grenter 

public interest. 

Contdo 9 * * 5 
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10. 	That the OnSWOring 1espondents cr, ,.Ivc l eave o f tjjc  

Hon'blo Tribunal to subr.ut ndditiowl writton stateme nt i n  

case the sqn;c is found to be necessary in clue coi.ii-to. 

That in view of the facts and ciicum.tr.inces str.1ted 
above l  the instant nPPlication is not wintaimblo,  and liable 
to be dismissed. 

VERI  III CATION. 

god a bout 21- Years, 

by  Occ'Llpat'on R-I"W'ly Scl.-Vicc, Working as Deputy Chi ef 

Personi"cl O fficer Of the Northoact Frontier R,,.iilwly, 

do hereby .9olemnly affirm -and st,, to th,- 	 S  .It the st, tem nt 

made in Parogroplisl and 2 are t2mc to ny knowledge, 

those aqde in porn9r,'Plis 3 to 8 -ire trLio t o  rq,  v  i nfo rrm  .. tion  
being r.-vitters Of rOcords and Vic rests ire my humble sub-
M.zsion b0fol'e this Hon'ble Tribunal. 

V,  MAI_M~ 
DEPUTY CHIEF PERSO.NNEiL OFFICER 
NOATUHEAST FRONTIEr, RAILigAy 
IMLIGAON :: GUWAHATI 
FOfi & Ol"I MEAL151  OF 
UUON OF INDIA 	

(TTA 0) aq  T  ,M q, ,qR 

Dy. Chief parsonQe i otiicer (G) 

N. F. RlY.- C-uwahati.781011. 

i 
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ANN-EXURE R/I. 

Railway Recruitment Board :: GuwnIvi$i. 

No - RRB/G/41/90, 	 Dated 05.9.96. 

N 0 T 1 0 E *  

Sab: Opcellation of RecrLdtaent pariels of Stenographers 
Unglish) in sonle Rs.1200-2040/- under 03tegory 
No. 7 of Emplo ment Notice No. 1/95 dtd 26.4.96 
and Crnft TeacIflier (Bcagnli Medium) in scole ,  
Es.1400-2600/- under Crit. No. 6 of Employment Notice 
No.,  3/94 dtd 19.12.94* 

Rnilway Boord vido their letters No. 95/E(RRB)/ 
'25/13 dtd 7.8.96 -,ind 96/E(RRB)/25/13 dtd 21.8.95 linvo 

0'Incellod the RccriAtment panels of Stenogn -'IP11011 (English) 
Ond Crnft Teacher (BM) mentioned on the nbove subjoct due 
to vOrIOILS,  iY'regUlaTitiez. Hence t  the Recruitment pincls 
of Stenographer (Englibh) and Orn-ft Ta- .1cher (Bid) stind 
cancelled. 

Sd/- 

B. K'n I i 
011"lirman 

R-IY- R00tt. Bonrd :-* Guinlinti. 

COPY folUarded for informrition and n/notion to:- 

1 4' GM(P)/IZG O  
WI/Vigilance t  MLG. 
R,,ctt. Section in Office. 
N06tice Bonrd. 

Sd/_ 
(B. Kilitj) 

Chni2m n n 
Rly. Reett. Bor;rd Gawalvoti. 
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BE FORKE 2i ZOEMIZAIL'  ADMINISTRATIVE TRI BUNA L 

GUWAHATI BENCH. 

IN  THE  MATTER  OF 

0* A* No. 147 of 1996 

Sh A P. K. S-i rki r 	Applicont. 

vs . 

Union Of IndiO & Ors. 	Pi-c-spondents, 

AND 

IR THE LWTEFI OF:  - 

Additiontil written stotencints on 

belinlf of the respondents, 

Tile respondents bog to st.qto qs follow s  

1. 	Thrit the inswcring respondents hove 'Ilr(.,,,idy filed 
their written statements in th e nforesnid O.A. However, 
.Ifter filing, Of tile written statemonts y  tile Oppliclnt p r,.-)Yo(l 

for  cert"'n amondn; ent  to tile Origin ,'11  APPlicotion which ll,,,Is 

since boon 011owod, Thero,, 	2- 9  tile )ftL. 	"Pplic.-)nt lins filed 
consoli(k)ted O.,A. Instorld of ToPonting the contentions 

r,- .iisod in the onrlic2 ,  written st,, _It emo  'at 1,  tile respondents 

0.1-,Ivc lc ,-Ivc of this Ron t blo Trib-Lujji to refor ond rely uPon 
tile 8,,)rac nt tile time of 'Icqring Of tile instrint O.A. Howavor 

Cont-d.....2 
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s inco the anondn, ont hoo. been n1lowcd which hns not boon 

incorporated in the consolidntcd petition, the respondents 

bog to file this ndditionol written stotoment denlirg with 

the nr-,ionded portion. 

Dint the respondents linve gone t1u,ough the 

amended portion of the O.A. a nd linvo understood the contents 

thereof. Save and except the statenonts whicli ire specifically 

adn*tted horoinbolow, otlior statements made by t1io applicant 

are co -bogorically denied. Further, the stntora-onts which are 

not borno on records are -also denied. 

Vint in t1le 03 4ior written statement, it ii.- .js 

alrendy been stated thrit tho.'soloction in question pursuent 

to which the ipplic,-,nt lins st,-)kod his cl,.Iim for oPpointnont 

has nlrengy boon cancelled in view of the various i2- ~rogqln--ri-

ties and 
. 
r-in1prncticoa in the solb(bctiorl. Vie irregulqritios 

found in the selection of Junior Stonogn,nphor in sdqlL-

Rs. 1200-2040/- -)g,,.)inst Employnont Notice No. 1/95 dt 26.4-95 

cond-noted 'by thc 1~-nilwny Recrtdtra-ont Bo.-12'.d v  Guwahr.1ti, whicil 

[ins necossintod cancellation of the entire selection are 

.is follows 

( a ) 	In t1jo n7dvertisa-aent of Jr. Stonocpriphor, 3Mquirod 

ciunlification was nontioned only as Matricul.- ,,to without 

indienting anything about the qLL-  .Ilificntion of diplomr-i in 

Comlid.....3 
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.shorthand rind tYPO-writing* The advortisenont also did not 

B ILAP-LIlritO Production of diPlona certiffcate. As 
.)  reaLLts, 

Many of the cnndidntes did riot submt tile anno nlVioug-11 

t1ley wre q'~mlificd both in shorthand and tYPO-writing rind 

find diplonn certific ate. Ilowover  tile Fmilwny Recrul*tnont 
Bonrd t  Guwn' - 11,)ti q  rejected tile condidetij--rc of mony eligible 

onndidotos on tile groland of non-subnission of diplorin 

ccltificnte, thereby descl-ving,  eligible crindidntes W0310 
depa.,i'ved of consideration ofor sele ction.  

(b) 	 &IMPIC test checks, x0venlod rustnkcd in t otn1li ng  
in tile Written PnPor and in 00r"Put,"tion of marks wili cill Ilas  

resulted in ompnnelmon -I of ca , ndid,, U 	 ~jtcs securing less norks 
and Oxcluzion of candidntea scc*L xing r. .10  re r, 

In tile roc_ruitmen t P11)  ces2  I it  has been fo'L d thr 

	

Ul 	.1 t 

-111  tile tIlroe sta ges  Of  testing, tile knowledge and quali ty 
Of tile c,'Indidqtos Ilove been hnndled by a single individuil 
(Monber 

Socretnryv P'LailwV FIC03-Litmont Board) instead of 
getting tile works done by d iffc-"Cnt qUalificd Persons as 
under : - 

Setting Of question Paper for written test. 

Selection of dict,,Itio-n pnss".Ige, 

PrOP-11 .9tion of final a,.,rksjl00t i 'ncluding r..I-.1  rk , s  

for V"70-VOCO  test Only bono by IdS/RRB himself 

'Nit"lout any  frOn Other two mcnbors, 

Til's  "as  'T"'sed  doubts Of MlP2710tica by IAS/ERB, 

Contd.....4 
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d) 	As per Boord's extint insumotion 15% of norks, f6r 

written test and viva voce t09CtllCr is required to be fixad 

for vjbvq—vocc. 	BLA in the subject ocloction g  1d'ZB/Gm4nh,. ti,, 

hos ndopted 15% of the sum total of n 	for writt -n to t 

	

k, 	o 	8 

(200 n,-)rk.-,) short test (300 norks) , is well as vivn-voce 

r-iork,-- (90 marks). The -r-virk't of .9hortl1inrid test (300) was there-

fole i=ogalorly incl"LLded in computing tile nnrk.-a for vivo-vocc 

test- 'his ll,, 	 I L 	vS allowed the solOction autiority undue flexibility 

in tile final n1loontion of narks of. ,'.) c -)ndid,,)to thougli lie niglit 

scc'uX:tcd lcs ~3 ri,.)rks* in written test. 

In a number Of criscs, it 'Ins boon noted tli,, t n- 1 2,  jj~s 

orice - ollottod in tile shorthand transcription sliects li,-)vo been 

over-i4xitton/aefca cod and now 	11lotted o  obtensibly to .1 -(1 ks 

favour tho candidates of cvjlua ~ tor' s  choice . 

It has been noted in sono c.,.) s c s , tll ,- .I t t!,OA&,il  -Ule  

z ho rtli,- .Ind dictation scripts do not contnin certain mtoriols of 
dictntod P ,"s"19- 01  t1lc tYPc tmnsW.Ution sheets cont,, .Un the 
'n-,)tori,- .11 of tile dictated prissage and in '.) better way. Viis 
indicntos adoption of malp- .)cti ce  in conducting tile shorthind 

test. 

(g) 	On a V1811,01  checkin9v it has boon noted tll,-It it, 

certain answer scripts (transcription shect) cont,- i n  poor  .1i rL  g 
Pcrfol~rxmco, U6110r Wirkis linve bee a 	0 	rl a s rl n 11ot d in co.p,.ri o to 

thal containing better Porfornanco. 

0 

0 	 Contd. .. - - 5 
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Tile nbovc i.i.clegul-oxi tics in the selection .11 -re only 

illustrative and not cyllnustive. In any case, with the 

nbovc irregularities detected in tile selection, *tile respondent ,.'--,, 

were left with no other option than to c,,.)acell. tile entire 

selection; By doing so~ no irregul.-irity has been cor-m-itted 

by the rosPondents - rothor the sor-ac has been done in the 

larger public intC2'C.---t WhiCh 11,- )S olso bro-udnt confidence 

onong tile public. The ijvcgijla2.-jtcs were detected -upon an 

cnqudry cond'ucted by the Vigilance Doptt. of the I'milwa ys 

and in consideration of such cnquiry q  tile selection in 

quostion has been concelle -d and tile applicant shoiald riot 

makco any griOV.111CO lgl .jinst tile B,,.jMc *  

	

4. 	That with regard to tile statements mode in paragraph 

6.15 OIL' the O.A. tile respondents reiterate and ro,,.)ffirn  

tile statements made here-in-nbove. 

	

5.6 	Thrit -under the facts and circumstmocs atnted. above, 

none Of tile gVound urgedA by the applicant towards gr.- .Inting  

the reliefs prnyod for .) ro  sus -6ninnble and .iccoa,dingly,, 	tile 

,IPPlic,-Int is not entitled to any 2.,Clj(, ~f ns lins 	been calimod, 

6. That in view of tile facts and circumstnticos stated 
above, tile 0,A. is liable to be disr.-Ussod i4ith cost. 

Contd.....6 
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I t  Shri 	 a6ed A bout 

years t  by occupation linilway Sea.vice, working as Deputy 

I Mief Personnel Officer of the -a.P. Railway adninisti.ntion, 

do hereby solemly nffim. and state that the statorlents 

made in PorogmPlis 1 and 2 are t2me to ny knowledge, 

those made in PirograPh 3 to 5 are true to -my info tj ion 

being mattoxz of records of the case w1nicli I believe to 

be true and the rests nre ny humble s -L-Lbuission before 

this 1-ion'blo Tribunn. 

~YS'OIMTEL OffICER DIU)TRY CHIEF 
NOETHEAST FRONTIML RAILidAy 
AUGAON :- GU-41HATI FOR & 0 N ~LA M" 0 F 
U1.4ION OP IIMIA. ~ 

Chief peMonnel otticer (G) 
tA, qqlge-781011 ,  

F. Rly., Guwahati-781 01  I 

"Is41 
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IY THE CENTIRj~,.L 	 TRIBUITAL 

G_M1Ah,,,VfI 3EITCh 

L',  the matter  of : 

0. A. No. 	6 
~jr  

~Dll i PrI-1dip  I '~ r . 3;. -1 r k 1.. 7,, r 
_Vs- 
Union of India, & Ors. 

... At ,)plic-rit 

...Respondents 

- A1,TD- 
I 
in the  ma, ,,ter of 

Rejoinder of +he ~~pplic,, nt —gr-inst 

-.F 	 - - ter 	I.-temer -11. ~ Yid Addl. he wr it 	s+,, ., 

"Tri+I- en. 8+~ eajent filed by the 

r e s o ondent- s . 

I . 	 Th."t the copies of written st.---tement ~.-~.s well 

I i 	_+en st,._-tei-~rient filed by the respondents h-,- 7-, Ve as Ad, 1.111vritll 

been served uT)ori me through my counsel -~nd Eoing~ through 

+,,,hc contents of both ~ I hv-e undr­.rstood them t- Laoroughly. 

I consider it necess ~ ,, ry -'~Io file re joincer and as such 

s. ~.1.,me is filed - ~Is fc.11mvs 

2. 	 5 of the written sta.tement 

it J__- st 't-,~ted tht -  11  ... As a nuffber of comipl, ~_-).ints nave 

been recei -\ied ,~Jleging odoptilol- of' m,,­lrjrnc 1- ice in the 

d some ,.-re unLier investig: , tion, ,,.bove recrui+rvien+ an 

it is recuested 	no :~p-:,,)oiintment let ­1er for the post 

of Junior 	 should be issued 

till cle,­_~,y* ~ _, nce given, by Vigil l_~ .i., ce. 11  The respondei:ftus 



2 

held up the -7-,ppoir-Itmen-It,  bec;_,-%use number at' comipl : iints 

2 ~11rding adoption of mLjlpractice h,,,--,,ve beer. received rec 

. -ind entire mj.tter trs investig , 1"ed by vi ~lil ­'IrLce, where_,~ s 

uT,, on tllae vi-gila—ce areport ' - he railwoy board Ll 	 J 

—mcelled the --recruitment p_-nel or, v,, ,.riou.s irregul.,arities 

-!7Md rio -~-' 	single word of p~nlpr,-jctice w,,--,s spo'Xxen in t he 

1_,,ncel1,,_tAon order. 

3. 	 Th ~ ,.t the gromid shown in the cddl.writm.-,en 

d i p o m- lificat  ion o st 1,.-,.temeiA in P ~,Xa 3(a) that qua 

of shorth - 7~nd 'ond type writing wc,s no' shown in t- he 

~,dvertiserien.t is not correct. 

4. 	That in Para 3(e) , the. st,,.-,temierj-t goes thus - 

"In 

	

	nur,,ib of c!, ses it n.-s beer), noted tha ~  U,- ,! ,,rks once 

Wie shorthand tra,. scription shaet lac~ve been ­~iioted in + 1 	 n 

c 	-)st:ns ibly over-iiri+ ~ en,  "def,-,ced ,,-xLd 	 allo -d new 	 ol- 

+he c.: -'-,.ndid ~ te of ev,­;.Iu-~,tor I s choi cell 	In this t o ' ,-.v our 

':en+s did not s+,,,+e 'h--t -i- he t,.;: ~ rks resp= s+.-:~terient +he 

nt,  I s boolt w:-s &Iallged or ove r-wrl t en. ~.,,iven in t ie a_plic 

In th -i --. coril_ection j 	is to be st.­i_ted thn in response alt,  

; - isement.notice i.e. A~anexure 	E,,s m!),ny t o the ,,-.dve ,  1. 

the C,s 2120 ci,ndidntes ­pplied ~,nd 1520 ~ -.DDez~.red in 

- 	'j V 	-  es+ 	 -i speed t- est vvri+ 1- en 	out of loilaicki 172 we ~:,.e tested ii 

	

~ d subseauently. 47 were sent for viv--voce T 	ad e s t _,j 

fl -rr~71ly empcnelied c:_,,ndid! ,tss we.,ce serit for 

it' i s  very 	 .,, s s+,,--,-+.ed in P,7.--ra 3(e) 5. 

t~i'a­lj in 	nup.-ber of cZ-'ses 	~ias been -iio;I- ed th,~jt 

once ,.,.Ilo+ved in '11- ~,e snort ~iand transcri-Otiorl sileet h---,ve 

been ...... 

0 
1  1 j 

j  RD-.d, I 
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been over-writteh/defcced and new marks ~lloted, 

obstansibly to oyour the cnadidate of evaluator Is 

choice".'In other words, in the answer scripts of 

125 candid,tes who were declnred unsuccessful this 

over-wTiting act might:have done ;,,74d it never hz)ppened 

in the case of Qe applicant. 

.6. 	 That in reply to the statement We in 

para 3(f), th e applicant beg to state that dictation 

taken by one stenographer does not tally with  that of 

another. It is humanly impossible to read and to type 

out shorthand spripts - of one stenographer by another. 

The applicant appeared in t he Speed test not to obtain 

a diploma on stenography, but to type out correctly the 

dictation passage and as such the ,1l1,eg,,:1tion of milpr,, ~ c_ 

tice does not.exists ,,,t z-111. 

7 . 

	 That'in view of the facts stated above, 

the written st aiement  as tell as the addl,written 

stjtement filed by the respondents h ­tye totally fz ~,iled 

to make out the . case'of malpractice and as such both 

the documents are not tenable under the Om and there is 

very help to this Hon'ble Tribunal for nrriving at 

a coTrect decision and as such both the documents are 

without any merit. 

That the written statement and the Addl. 

written statement speak of - crudest form of orbitrariness 

nffected by Mos and/or actuated by mol&ide~ . 

Th.pl-the present rejoinder is filed bonafide 

nnd in the inter6st of justice. 

VeRif icition........ 
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Y_E  BP I_F_I -C  A  T 1  0 N 

I, Shri Pradip War Sarkar, son of 

Paresh Ch. Orkar, aged 27 years, by caste Knyastha, 

by religion hindu, resident of Ely. Qr.Ko.251/B 7  

Central Got,nagar l Owahati-11 do hereby solemnly affirm 

and verify that the contents made in paragraph I 

of "his rejoinder ere true to my knowledge :-,nd those 

made in paragraph 4 tre derived from informp$jon from 

the office of the Rly.Recruitment Board l Ownhati and 

rest are hunble submissions before this hon'ble Tribunal, 

AD I sign this Verific ation on thi s  

of April q  1997 at Guwvhati. 

pt-La  I jl~ 
I 



Contd** ** , * 2 

11 

Ll it ~.14  

OIL 
IP 

A  

*4 1 " 

IN T11E CBqriUAL ADMINISTaIrTIVE TTUBUNAL 

GUWAHATI BMTCH* 

IN MTE MCTTER OF 

O-Ao No..147 of 1996 

Shri P. K. Sarkar 

Vs* 

Union of Indi-a & Ors. 

91D 
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Respondents* 

IN  THE  MATTM OF 

Reply to the rejoinder filed by 

t1le  ,,In  _t Cnnt. .' p3 

The vinsworing respondents beg to stk'!tO *Is follows 

mts have gone is 	Th-at the mswaring rospondc 

through the copy of tftia rejoinder filed by tlie applicont 

and have understood the contents thereof. Save ,)nd except 

t1ja statements 41-icli are spocifiw.11v admittod hdre-in-bolow, 

other st,-%toments mado in the rejoinder are catogoricnlly 

It ic st,'ItO denied. Furthor, A l 	mants which are-no'966  borne on 

records are n1so denied. 

Thzoit with ragvxd to the stnteraents aride in 

p ~nxzngrnph 1 of the rojoindar l.  the nnswering respondents 

do not ndraitE nnything contriry to the ralevint records* 



k 	
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1 	1~4 3 0 	Mint with regard to the statements arlde in 	W ~ 

parngraph 2 of the rojoinder l  the -nnswering respondents 

beg to state thnt the recruitment pzanal has been azancalloa 

in view of veirious irrogul.,iritios as pointed out in '%,I i 0 

vigilnnee reports Tho irraguLnxities, pertaining to the 

selection rind publication of the pmel have n1rondy been 

11-ighlightod in the cadditional written stzttemonte Invosti-

gation wns carried out on "the Wtsis of tho corvL-dnts. 

Irregularities in Itho entire process of selection includes 

&a1practi cos also. 

4 * 	Vint with rognxd to the statements aid a Li 

parngraph 3 of the rejoinder, whila denying the contentions 

M-do thoroin, the jaswering respondents beg to state th,,it 

A. in the advertisamnto j ,  subnission of diploma cortificnto 

alon g vi tl i tipplication form was not montioned as n con so ~- 

quan co of w1it ch mmiy elig:Lble cnndideitas did not submi t 

their cartificntas along witli the application form.- As 

alrendy stated in the written statement 9  tlicir such a" 

applications wore rejected cn. the ground of non-subnission 

of diplomn cortificlato vhich noodless to say, -deprived 

anny eligible c,,ndidatos othe ruise eligible for considaratione 

In the ndvortisomeat, the qualific,'Itions stipuLated was 

as under :- 

"Cate gory 	s 7 - Stenographer (Miglish). 

Qun 31 fi on-ti on : Watricultite. 

Contdoe--.3 
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Speed 	s So words per r.dnuto zind 40 words 

per m1nuto in Shortliand nnd Typ o-

writing respectively. 

Knowledge of Hindi Stenography is 

m additional qualific ,'Ition ,,nd 

will be given proforoncoo 

Age 	s 18 to 30 ywirs." 

From the above, it is clear thft althouOi the 

qunlificntion Imtriculatot wvs specific. ,oilly mntioned 

with required speed in Shorthzind .nnd Typo-writing, the 

ndvortisom~nt did not nontion cnything ribout the subraission 

of diplown cortific"Itos in respect of Shortlu-nd and Typo-

writin ~ . Thus l  goint by the advortisomont, zilthoug!"_ it 

was not specified to.produco the diplom.&I cortific,11tas but 

aa scrutiny of npplicatim forris stino was Mido obligatory 

dis 	 t Botird I consequence of idlicil t1jo Rvilwnzy Rocruitnxn 

rejected anny zapplic,,itims oa the ground . of non-submissim 

of diplomei cartific,Itos in support of qualifictitionS in 

Shorthelnd -PxAd Typo-writing* Needless to say, tIAS has 

resulted serious mis-oarrittgo of justice nnd hns ccolused 

prejudice to anny eligible cnndidatos x4io were otherwiso 

eligible under the tans of the advertisement. This has 

vitiated the cntiro selection process* 

50 	Thtit with regard to the sVitonants mlda in 

ptiragraphs 4 znnd 5 of the rejoinder, tho nnsworinq rospon-

dents bog to 	tliat in n number of cases mrks once 

allotted were cht-mgod, over writton/daXneod nnd now marks were 

Contd*ao **4 
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allotted by the ovn1untor, This is once of the grounds 
gk 

for idiich entire selection was hold to be vitiated and 

accordingly j  the entire soic-ction wns czancolled. As rogeirds 

stntom—nts regarding number of cmdid,,itr---,Q. applied for tho 

post appeared in the written,  test, spood test and viva 

voco test, the answering respondents bog to stnto Aion 

irrogulrn.ritios were detected t1irough-out tho process of 

selection amongst the s,,,id windid-ntos, as P. policy decision, 

tho entire selection vas cnacollod. Anidst t1io irregul,-.%- 

ritios were detected, such'e,"neoll,'Ition of selection was 

the best course oponad idAch needless to say, lins brought 

confidence to the public in general, more pnxticularly, 

the eligible cmdidntes Aio either zippenrod. in tho soloc 

tion or cou2d not appear in the selection bocauso of non-

subrission of diplom cortific,"itlosi In sudi a selection 

,~dioroin such irrogulnritios as pointed out in the ndditiontil, 

written statement com to ligift s  it is immatorinl ns to 

whether thoro was my over-writing nAd/or addition of now 

marks in my p-nxticulnr answer script., Tho selection 

procoss cannot be individualisod and will linve to be tdiken 

.is a wholo. Aming .tho. -%pp3-tc,,,nts uLo havo appro-achod this 

Hon'ble Tribunal by filing v,-,.rious O-As 7  it lins been found 

t1mt there is ovor-writing to the mirks nlrornAy allotted 

by the evn1untor. In sono cases tot,%lling rdstnkos were 

also detected. Mention my be mdo of Shri Pe J. Dns 

(Applicnnt in O.A. 146/96) Srto Krdvanln Dek,! (opplic,"nt 

I 	 Contd*****5 
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in O.A. 145/96), Sri Mrittunjoly Ghosh (appliennt in O.A., 

150/96) , Shri Rupak Chakraborty (appli c,,-nt in 0 - A. 	. /96), 

Shri Pabitra Kr. K,-,.koti (applicant in 0 -A* 151/96) * Shri 

P.n,bitr.,.i Kr - Kakoti. has been sliown to linVe obtnined 124 

wirks in the written oxnnination as #%g,,,.inst actual alirk 

116., This was beenuse of mistnko in totalling. If the 

m,,,xks of written oxamination is correctly calcukited (116 

m  nrks) I  in th,-it case, lie get totn.1 avirks of 353 instond of L 

361 coind would not havo been oppmallod, as in that enso 

one Shri Sujit, Chakraborty (Roll No.810556) u4io has obt,-n1nod 

total of 360 a-wks would have been orpmallod. Whan such 

v1st,akos havo been dotectod in a number of cases indluding 

ovor-writing in the totnl urntrks, coupled with anny other 

irraguLiritios ns indicated in t1io -sidditioncil written 

stntenonts, there wns no option loft for the corVotont 

rt 	 'h to cmeol the entiro selection. The zippliannts -uthority the 

wnnot individunliso.( viar enso at tlie cost of tlio Larger 

interest* 

6* 	That 'Cho ,,,nswering respondonts entegoric,'Illy 

deny the contentions m,,Ao in parnEvaph 6 of the rejoinder. 

The applicnnt ll,%s totally visuaderstood nnd rAsintorprotod 

tho nvormants antdo in paragrzipli 3(f) of the additionnl 

writtcn stntononts. It is not correct that dictated pzassagas 

t,,,.kon in Shorit-liz,nd anvinot be ro,,,.d outoltogother by n Shortlizind 

export* 

Contdo **oe6 
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7 * 	That with r o gar d t o the st,-Itoncnts mrdo in 

par 
. 
agrnphs 7 8 and 9 of the rejoinder tho an swe r in g 

respondents entegoric,-Illy deny the contentions raised thero 

in and tho applicrmt is put to the strictest proof thereof 

I me It is catogoricvilly denied t1int t1io written st,'. to nts 

filed by the respondents speaks of crudest forn of arbitr,,~- 

rinoss affected by biased and/or actuated by mnlafido. 

The selection in question lins boon cancelled with a view 

to bring fairness and trnnspirency in t1io ,  motliod of 

selection. The applicant amot claim as a . mttor -  of. course 

for being appointed to the railway sorvi.co.. Amddst the 

irrogulnritics detected in the entire process of soloction t  

there w-os no option left,for the competent autliority to 

c,,,ncol the entire selection uiiich Ims brougit confidence 

articul,'Irly, -mongst- ,mong the gonev,.1 public, moro p, 

the eligible eondidatos, 

Mat in view of t.1-10 fnets "ad circurast%nncos 

stated rn- bove tho' crom'collvition of the Selection was Just 

nnd proper and the Hon'ble Tribunal would be roluctmt 

to interfere with the snn:o ,,nd the O.A. filed by the 

applicant is liable to be disnissod i~ith cost. 

Vori fi c,%ti on * . .. ..7 
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V  E  R I F I  C A  T  1 0 N 

I Shri 	 knTad nbout 

yaar s by oc cupati on R,'ll lwc,,.y Sorvi cc working 

as Deputy Chief Porsonnal Officer of the Northanst 

Frontier R,*,.ilwiyp do horoby solemnly affirn ,.)nd 

st,ate th,-It the statemnts a"Ido  in paragrnphs 1 and 2 , ' 

m  a 	ruo to my knowledge, thoso mde in p-nxngrnphs r o t 

:3 to 7 are true to my inf ormation -being matters of 

records of tho ensa l  ,lnd the rests nro my humblo 

subr.dssion boforo this rion'blo Tribumnl- 

'30  1 ~(-q  
DEPUTY CHIEF PERSONNEL OFFICER 
NORTMEAST FRONTIER RAILWAY 
M ALI G AON *. *. GUW AN ATI 
FOR & ON BER ALF OF 
UNION OF INDI A* 

LIN, 
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